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(viii) Need to declare 'May Day' as 
paid holiday throughout the 
country 

SHRI RUPCHAND PAL (Hooghly): Sir, 
the first of May is celebrated as May Day by 
the working people throughout the world. 
The long historic struggle of the working 
class for eight-hour-work schedule acquired 
new dimensions after the bloody incidents at 
Hay Market in Chicago on the first of May in 
the eighties of the last century. 

This day is observed by the working 
class throughout the world as a day of pledge 
to achieve then nghts as also a day of 
rejoicingfortheir achlevementthrough United 
struggle. Today this right of the working 
class is recognised by all democratic Gov-
ernments. 

As a mark of recognition of this inalien-
able right of the workers to work for eight 
hours a day only and also as a mark of 
respect to the martyrs who laid down their 
lives in the struggle for achieving this right. 
May Day s declared as a paid holiday in most 
of the countries. 

In our country also, many State Govern-
ments have already declared May Day as a 
paid holiday. 

I would urge upon the Central Govern-
ment to declare May Day (1 st of May) as a 
paid holiday for all the worke~s in Govern-
ment and private establishments throughout 
the country under the Negotiable Instru-
ments Act from this year itseH. 'l~' 

~ .. ~! 

12.48 hrs. 

DEMANDS FOR GRANTS (GENERAL), 
1990-91 

Ministry of Home Affalrs-CONTO. 

MR. DEPUTY SPEAKER: Now, we win 
Continua with the discussion on the De-

mands for Grants Nos 42 to 46 and 90 to 95 
of the Ministry of Home Affairs moved on 19 
April 1990. Yes, Mr. Kamson, you may please 
continue your speech but please remember 
you have already spoken for seven minutes. 

PROF. MEIJINLUNG KAMSON (Outer 
Manipur): Sir, the other day I was refuting 
ttie comparison done by one of our friends 
from Janata Party between the release of 68 
Jodhpur detenus and the release of five 
terrorists. Sir. I would like to say that if they 
really want to compare, they should com-
pare the release of 68 Jodhpur detenus by 
the previous Congress Government with the 
release of 1400 terrorists and terrorists re-
leased by the Present administration of 
Punjab with an understanding of the Na-
tional Front Government. According to the 
Governor, Shri Nirmal Kumar Mukherjee. 
whom I met on 22nd March, out of 1400 
persons released not less than one hundred 
have rejoined the terrorists-fold. Therefore, 
the policy of appeasement is futile. 

We had a discussion on the Kashmir 
and Punjab situation on Friday. In the last 
two days. i.e. Saturday and Sunday, we saw 
a very little development on the part of the 
Ministry's attempt to have some sort of policy 
to deal with the Kashmir and Punjab prob-
lem. I must appreciate them so long as they 
are making some sincere attempts. But 
before they formulate some policy, I would 
like to suggest that they should have some 
clearer idea about the category of the prob-
lems. 

So far as the Annual Report which was 
given to us is concerned, in it, all the insur-
gent, extremist, subversive and terrorist 
activities are clubbed together as one group. 
I think, if they formulate some policy on that 
basis, there will be no success, no solution. 
They have to group them like this. H is my 
humble suggestion. These terrorists, mili-
tants, extremists, insurgents or whatever 
words they use, have to be grouped into at 
least two. The first category should be those 
who are demanding the so called "liberation" 
of the area which I would like to call as 
secessionists. They want to go out of India. 
They want to goclJt of the Constitution of 
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India. For example, the JKlF of Kashmir, the 
UlFA of Assam, NSCN of the Nagas, and 
the Punjab, from the day Mr. Mann declared 
for a plebiscite under U.N. supervision. These 
four movements are more or less secession-
ists' movements, i.e. demand of liberation 
from India. 

So, in order to formulate a policy, the 
problems !;hould be of similar in nature. You 
cannot club together the problems regarding 
Jharkhand, Bodo, Karbi Ang long or a de-
mand for the Sixth Schedule for the Manipur 
Hill areas or something like that. It is be-
cause, they are within the Constitution of 
India. The demand of these groups-of 
course, they are insurgents in ane sense, 
they are militants in one sense, they are 
extremists in one sense because they took 
up arme'd movement-or the objective of 
these groups is to be within India and carve 
out some area for their socio-economic 
remedies. So, what they demand is within 
the Constitution only. The Government 
can not club togetherthes8 groups with JKlF, 
NSCN, UlFA or the Punjab. I say Punjab 
because recently Mr. Mann declared for 
some sort of a plebiscite under U.N. super-
vision. He comes forward with that extreme 
step. Before that, they were insisting on 
Anandpur Sahl> Resolution. I do not know 
What is the stand of the National Front Gov-
ernment on that matter. It is because, so far, 
they have not declared anything. They had 
condemned them some time here or there. 
But, through a dear-cut policy or a declara-
tion, they have not made or said anything so 
far against them. Therefore, what I would like 
to suggest hera is that there should be two 
groups; The problems regarding Jharkhand, 
Karbi AngIong. Sixth Schedule for the 
~r Hi8 areas and other prot.Iem re-
ganting development of Zatiangrong trbal 
__ shoutd nolcome under the category of 
JKLF. UlFA and such other movements. -All 
1hase probIeme come within the Indian 
ConstIution. 11My •• not necessarily ex-
v __ or aecassionisIa. This is my point. 
You can ~ some other problema, 
likethelMtist&rremisas which you may cal 

Naxcilites or which is symbolised as the 
People's War Group of Andhra Pradesh. 
Only yesterday. there was a Report on this 
Naxalite movement. Naxalite hit-fist is there. 
So, this is the leftists' ideology. I think. our 
friends from the leftists-side, the Commu-
nists' side, who are supporting this Govem-
ment may have good reason to explain the 
objectives of these leftist parties, and leftist 
extremism. 

Then, we have another category. 1 would 
like to call this as right fundamentalists'list. 
In it, I would like to include the muslims orthe 
Hindus or any sort of fundamentalism. They 
may be patriots but with a little bit of jingoism. 

So, all these things can be well-ex-
plained either by the BJP or by the Vishwa 
Hindu Parishad Janata Dal. They have their 
Member here in this House. They have got 
their muslim supporters, including our Home 
Minister. I do not mean to say that they are 
communal; but I do mean to say that the 
Janata Dal has secured Muslim votes in the 
last elections.. Because of this. they can 
better explain why this fundamentalism 
comes up du:ing this period. 

I would like to compare the present 
National Front Govemm9nt to a man who is 
wedded to two wives or more; a polygamous 
man who has got 2 or 3 wives wiD have to 
think of either this wife or that wife; he cannot 
have his own balance. Pulled by the right 
side and by the left side, puUed by all the 
forces-the Hindu forces. the Muslim forces 
and other forces, the Janata Oal Govern-
ment cannot have any definite policy. That is 
one of the reasons why they have this con-
fusion. They should divorce one of the wives. 
It is for them to decide. They are actually in 
that sort of a problem. Therefore, it is for 
them to decide for how long they Will be 
having so many wives. 

Lastly, there is the caste conflict i.e. 
atrocities on Scheduled Castes and Scheel· 
uIed TrGes. or conflict between castes. I 
wouId"lIO suggest to 1heGovernment that 
they should fOl'JJJUlale apoicy in this regafd. 
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Coming to the specific problems in 
Jammu and Kashmir, and Punjab, I would 
like to teU that the figures of harassment and 
killing of terrorists and militants or the hours 
of curfew imposed on them, is not a criterion 
for the success of this Government. In the 
interest of law and order, of course, suppres-
son is necessary for some time; Police ac-
tion is necessary for some time. But the real 
solution lies in the involvement of the people, 
and bringing back all those people and instill-
ing in their minds a sense of belonging to 
India, from which they have been alienated 
for some time. 

In J&K, almost all the people now, as we 
all know clearly, are very much anti-Indian. 
A sense of belonging is not there. Therefore, 
unless you instill this feeling, and unless you 
involve the people. your policy cannot be 
successful. Therefore. we have always been 
seeking a political process. It only touches 
the surface ot politicians, political parties, 
elected bodies and party workers. But 
people's involvement is essential. People's 
involvement can be obtained by voluntary 
organizations, and by bodies within the State 
(interruptions) 

In Punjab. some sort of experiment is 
being done. called the Village Protection 
Force, and that was very successful earlier 
in the case of the north-eastem region. 
against insurgency. They called it Village 
Volunteer Force. Those people who were 
inflicted eartier. i.e. those who were victims 
of ths terrorism were organized by the State; 
and they then stood on their own, and pr0-
tected themsetves. So. the people's force 
can come up here also. Leaving things to 
drift cannot help, because the people are 
threatened and intimidated. (/nttmuptions) 

I am now coming to the no~ast, 
because I want to draw the attention of the 
Home Minister to it. About ULFA. I will not 
speak too much. because of the time factor. 
But I would like to mention One important 
point about the north-east. i.e. about the 
Mizo problem newty coming up there. The 
UizQ prcbIem was earlier solved by the 
Congress Government on the basis of their 

staying within India. It is there; it is OK. But 
there is another problem. viz. of ZORO-the 
lomi R&-unification Organization led by Brig. 
T. Sailo who was once the Chief Minister of 
Mizoram, and now the leader of the so-<:alled 
Democratic Party which is one of the associ-
ate members of the National Front. He is 
leadiOg the Zero Reunification Organization. 
Its militant wing is Zomi Reorganization 
Volunteers. This ZORO, within India. is said 
to be peaceful. But their counterpart on the 
other side i.e. in the Chin hill areas of Burma 
which adjoin Mizoram, has got its Chin Lib-
eration Organization. Their militant wing is 
the Chin Liberation Army; and this CLA is 
coming up there. to liberate the Chin hill 
areas from Burma. 

13.00 hr •. 

They also said that they want to join India. I 
do not have any objection in that matter. It is 
for them to decide about the connection 
between the lORO and this CLA. But it win 
have certain international ramifications and 
the Government shall have to look into this 
matter very seriously. Otherwise it win em-
broil the entire Q)untry itself into another 
conflict. 

I also want to seen that the attention of 
the Government is drawn to the activities of 
NSCN, and the Naga National Council (NNC) 
They had some tus with the Govemmentof 
India some years back. I do not know why 
they have come up again. Then again. I 
would like to bring It to the notice of the Home 
Ministry that Manipur which was compara-
tively peaceful during the past few years, 
during the time of this Government has 
become tense and some sort of agitation is 
coming up. The PLA, the People's Liberation 
Army, is taking up long processions of thou-
sands of boys and girls on the street. On the 
13th of AprUthere was a procession and they 
prepated a list of those who have been kiUed 
and they call them martyrs-numbering ninty 
who have laid down their lines-and they 
are thinking of having a memorial It is pa-
tronised by the local party, namely ......... 
Peoples Party which is kNlding the NatIonal 
Front Govt. The Chief Minister also supports 
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them. That is the position now. That Govern-
ment is a constituent of this Government at 
the centre. 

MR. DEPUTY-SPEAKER: I cannot give 
you any more time. Please wind up. 

PROF. MEIJINLUNG KAMSEN: There-
fore, because of all these things coming up 
here, I would like to draw the attention of the 
Government to take it very seriously. be-
cause the Government IS not going on the 
right track and of course, I appreciate that 
they are trying to draw up some sort of polICY 
during the past two or three months; but a 
clear cut direction is necessary in the inter-
ests of the unity and integrity of the country. 

[T rans/ation] 

MR. DEPUTY SPEAKER: Yuvraj ji, 
whatever you want to say, please say in 
points. H you make a long speech. I will not 
be able to give you much time. You will not 
relish that. 

SHRI YUVAAJ (Katihar): Mr. Deputy 
Speaker, Sir. you need not worry for my long 
speech. I will not take much time.l would like 
to submit to the Home Minister that today the 
entire country is very much concerned about 
the situation obtaining in Kashmir which we 
have been able to bring under control after 
lot of efforts. Before the elections the intelli-
gence wing had cautioned the then Govern-
ment about this situation prevailing in Ka-
shmir but even then the situation deterio-
rated. , would like to say that in 1968 when 
intelligence department was bifurcated into 
two wings, l.B. and RAW, there was only one 
Director, four Joint Directors. 20 o.puty 
Diredors but at present a portion of I. B. has 
been separated. RAW has been put under 
Cabinet Secr:etariat while I.B. hal been kept 
under Ministry of Home Affairs. The strength 
of officers of these organisations has in-
creased and they have also been equipped 

with adequate equipment. But today we see 
that the result of all this is totally different. In 
an article in 'Sunday' dated 21-27, January 
under the caption ''On the line" Sh. Kuldip 
Nayar, Indian High Commissioner in UK 
gave a vivid picture of the pitiable condition 
of officers of I.B., who are responsible for the 
security of the country. Question is that when 
these offleers are responsible for the secu-
rity of the country and not tor the security of 
an individual, why they are not working 
accordingly? On account of this very reason 
a lot of secret information is passed on to 
such elements who can harum our interests. 
They use it for political end. Sometime back 
there has been much discussion in the House 
on the issue of telephone tapping. Some-
times it is said that our letters are opened and 
watch is kept on the persons coming to meet 
us. We have condemned all such incidents 
in the past. But even today the officers of LB. 
have not changed their attitude. Through 
you I would like to say that a thorough inquiry 
should be conducted in this respect and it is 
necessary to re-organise LB. They are pro-
vided secret fund which is not audited, but at 
least we must see this much that whether 
actual purpose is being served by spending 
the money. I can name one or two officers 
who are responsible for internal security. 
Theirduty is to inform the Government about 
the possible activities of sabotage in facto-
ries. Their other duties are to keep an eye 
over the espionage activities of the agents of 
foreign oountries and to inform about them. 
But so far nothing of that sort has been done. 
We afe not getting the benefit of these offi-
cers according to the money being spent on 
them. It is because the previous Govern .. 
ment used them for their political purposes. 
During elections, they were used to find out, 

. who is fighting election from which oonstitu-
ency, who is that industrialist who can give 
money to the party and from whom maxi-
mum money can be obtained. On account of 
all this their loyalty has changed, which has 
put the present Government in trouble. So, I 
demand that I.B. should be reorganised and 
an enquiry should be conducted against the 
officers who indulged in antt-national activi-
ties during the rule of previous Government 
and those found guilty should be punished. 
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Mr. Deputy Speaker, Sir, there is a 
seniot Additional Director in 1.8.,*' He was a 
very important person in the previous Gov-
ernment. The reason for the current situation 
in the country is that he passes over all our 
secrets to them. Even today he is doing the 
same. 

MR. DEPUTY SPEAKER: NO,No. Mr. 
Yuvraj. names of officers are not to be 
mentioned here. Only their designations are 
mentioned. 

SHRI YUVRAJ' All right I shall mention 
his designation 

MA DEPUTY SPEAKER: His name will 
not go in the record. 

SHAI YUVRAJ: ThiS Additional Direc-
tor is in Intelligence Bureau. In the last week 
of March. 89, he was entrusted with the job 
of purchasing mechanical equipment worth 
As. 34 crores in India and USA. Previous 
Government had okayed that deal. We would 
like to say that if intelligence people indulge 
In such activities and moral of people goes 
down to such a level. then God only can save 
thiS country. Today, not only communal dis-
turbances are there in the country but coun-
try'S internal security has also come into 
question. So our Home Minister should be 
quite alert and there is need to keep ade-
quate vigilance in the country. The officers 
who were working under the previous Gov-
ernment are working under the present 
government also and no vigilance is kept on 
them. Instead they have been given promo-
tion. 

Secondly, I would like to inform you that 
communal riots have taken place in Kanpur. 
A few months before, the situation in 
Bhagalpur was worst. The situation in Kanpur 
is so serious that han. Member Subhashini 
Ali, who daily says something about her 
constituency, has not been able to come 
from there. The U.P. Chief Minister went to 
Kanpur and held a meeting there inviting all 
the officers, but the situation is not coming 

*Not recorded. 

under control. Today the situation there is 
very serious. We would like the Home Minis-
ter to pay more attention towards the situ-
ation there as it would not be proper to leave 
the matter entirely to State Government on 
the plea that it is a law and order problem and 
the state Govt. would themselves deal with 
it. The communal harmony in this industrial 
town is vanishing. The town is burning. What 
are the factors responsible for it? Whose 
hand is behind this situation? Why Govt. 
could not get prior information about these 
riots? Why Govt. could not take precaution-
ary measures to prevent communal riots? 
Why explosive situation was allowed to 
develop there? Had intelligence people given 
Information about it. Govt. would have been 
able to take precautionary measures. A 
mention has been made here about 
Bhagalpur riots. In Bhagalpur people fee: 
frightened even today. Communal harmony 
has not been restored so farthere. Still there 
is bitterness among people. That is why 
need of the hour is that the national Integra-
tion Council should be revived. Steps should 
be taken to maintai., communal harmony 
with the cooperation of the leaders of all the 
communities and parties. Our foremost duty 
should be to strengthen national unity. 

As regards ULFA. and A.G.P. Govern-
ment in Assam acted properly ULFA would 
not have been able to indulge in activities of 
sabotage. Some prominent people in gov-
ernment there are supporting ULFA. Instead 
of criticising the activities of ULFA they are 
supporting it. We feel that they have taken a 
major step to enforce prohibition. ULFA has 
taken a step to check eve teasing there. 
Merely taking these steps is not enough. It is 
true that they have raised their voice to 
enforce prohibition and to check exploitation 
of rural people. But it is simply a show 
business. Actually. the subversive activities. 
atmosphere of violence, killings and looting 
of people there should come to an end there 
and an atmosphere of peace should be 
created. This can only he done when political 
parties believe in non-vlolence and launch a 
campaign in support of problems being faced 
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by people. Ours is a border area. Beyond 
Assam some territory of India is under the 
occupation of China. We cannot part with 
Kashmir and Punjab. Similarly we cannot 
ignore the situation in Assam. Peace cannot 
be restored in all these states at the point of 
gun. Peace can only be established there 
with the cooperation of all the patriots and 
political parties. In this hour of crisis all the 
political parties should come together and 
consider over this issue and find out its 
proper solution. With these words, I support 
the demands for grants in respect of Ministry 
of Home Affairs. 

SHRI KALKA DAS (Karol Bagh): Mr. 
Deputy Speaker, Sir. I thank you for giving 
me an opportunity to speak on the demands 
for grants in respect of Ministry of Home 
Affairs. H one ponders over the situation in 
the country. one will feel that the situation in 
the country is very serious. It appears that 
there is no law and order in the country. Due 
to terrorism. communalism and failure of 
intelligence one will feel that the country is on 
the verge of disintegration. h is true that the 
National Front Government has inherited 
this situation. but we are also not in a position 
to say that the new Government has been 
able to control this situation. Foreign spie~ 
are very active in this country. Our vigilance 
and intelligence departments have failed to 
give correct information about their activi-
ties. We daily read in newspapers that Paki-
stan spies are coming and Chinese spies 
have entered the country. CIA and KGB are 
also active in the country. Foreign countries 
are sending their spies here and are trying to 
disintegrate this country. Butol:Jrintelligence. 
Vigilance Bureaus have failed to give correct 
prior information about them. It has also 
failed to analyse correctly the situation pre-
vailing here. Terrorism has badly affected 
the people of our country. Previously. terror-
ism badly affected the people of Punjab and 
now the situation in Kashm ir reveals that our 
hotd on Kashmir. which is an integral part of 
our country, is-slipping. Recently. an all party 
delegation-visited Kashmir. That delegation 
included our Oy. Prime Minister, leader of 

the Opposition and many senior leaders of 
some other parties. When they went to ITOe 
hotel for meal, they were not served meal 
and slogans of "Go Back" were raised against 
them. No other situation can be serious then 
this. In our country, our national flag is burnt 
and flags of foreign countries are hoisted. 
Some mischievous elements pay respect to 
flags of other countries. One can take stock 
of the situation keeping in mind all these 
things. In my opinion such a situation is a 
matter of great concern for our country. 

In certain parts, demands for creation of 
Khalistan. Gorkha Land and another Paki-
stan are being raised. This is a very grave 
situation. People of this country are badly 
affected by terrorism. Discussion has took 
place here on many occasions in regard to 
Kashmir. That is why I will not take much time 
of the House. The Kashmir problem has two 
major aspects-{)ne is ; how Kashmir can be 
kept an integral part of the country and 
second is, how the Kashmir refugees can be 
rehabilitated. The other day, Advaniji had 
rightly said that this time people of our coun-
try are becoming refugees in our own coun-
try. One lakh twenty five thousand people 
have migrated from there leaving behind all 
their belongings. The Minister of Home Af-
fairs has given an assurance that each family 
is being given a grant of Rs. 500/-. They are 
being given ration and clothes. But nothing is 
being done in this regard. It is a matter of 
great ooncern for all of us. Very vigorous and 
precautionary steps are required to be taken 
to control this internal situation. This grave 
internal situation is an open challenge to all 
the patriots. I have seen in this House that 
whenever discussion is held on internal situ-
ation in the country, efforts are made to take 
polit~al advantage of it. Need of the hour is 
that all the parties should join hands and take 
effective steps to control this situation and 
maintain unity of the country. It is not a matter 
of taking political advantage. If the situation 
in the country goes worse then how or;e can 
take advantage of it. First. we should set 
right the situation and then think of gain or 
Joss. " we all have such an approach. then 
we will be able to curb the forces which are 
bent upon disintegrating the country. 
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The taw and order situation in the coun-
try is very grave. The situation is so bad that 
respectable persons are not willing to get 
their reports registered with police stations. 
They are afraid of being humiliated in police 
stations. Firstly, people do not go to police 
stations and if at all they go there, therr 
complaints are not registered and if com-
plaints are registered, no attention is paid on 
them. I would like to draw your attention by 
quoting two-three examples. 

MR. DEPUTY SPEAKER: No, Mr. Kalka 
Das. There is no time for quoting examples. 

SHRI KALKA DAS: Recently some 
culprits were apprehended in Naraina. 
Somebody ..... . 

MR. DEPUTY SPEAKER: You have 
been allotted only 7 minutes' time whereas I 
have already given you 10 minutes. 

SHRI KALKA DAS: Somebody has 
burnt cows and buffaloes of poor people 
there. A report was made to this effect. 
Names of persons involved were told. They 
were arrested and were taken to police sta-
tion but one Mr. Yadav of Youth Congress 
came there alongwith his many supporters 
and gheroed the police station and got the 
culprits released and went away from the 
police station. On approaching DCP the 
culprits were again arrested. This is the 
situation prevailing in police stations. On 8th, 
some culprits kidnapped a boy from Raghar-
pura and the boy was taken to Rajasthan 
where he was poisoned to death. On 10th, 
Rajasthan Police came here for investiga-
tions and they were told the names of the 
suspects, but till today the culprits have not 
been apprehended. I would like to conclude 
by saying one thing more. Some friends from 
Congress here were showing photos and 
were telling about the atrocities committed 
on Scheduled Castes and Harijans. Com-
mitting atrocities on harijans is an old story. 
11 is their creation. The atrocities committed 
during their regime are heartrening. Mr. 
Deputy Speaker, Sir, you might have heard 
about Merta case, the place of birth of reversel' 
Meera of reverse of where Police forced one 

Ganga Sah, a young boy of 22 years to rape 
his own 60 year old mother. Congress people 
gave protection to police personnel in this 
case. Such a horrible episode did not take 
place during Ravana's regime even. Ravana 
kept Mother 5ita at a separate place and 
waited for her concent to become his queen. 
More serious, horrible and heartrending 
episodes took ptace during Rajiv's time. More 
wrong deeds took place during Rajiv's time 
than Ravana's time. A 22-year youngman 
was forced to rape his own mother. 

MR. DEPUTY SPEAKER: Such things 
are not mentioned here. 

SHRI KALKA DAS: While supporting 
the demands for grants in respect of Ministry 
of Home Affairs I urge upon the Government 
and the Minister of Home Affairs to pay more 
attention towards internal situation in the 
country. H our internal situation deteriorates, 
we will stand nowhere. The Ministry of Home 
Affairs should pay special attention and take 
immediate suitable steps to save the coun-
try, to strengthen the country. to eradicate 
terrorism in the country and to check atroci-
ties being committed on harijans. 

I again thank you for giving me time to 
speak. 

[English] 

SHRI G.M. BANATWALLA (Ponnani): 
Mr. Deputy-Speaker, Sir, we have the 
demands of the Ministry of Home Affairs 
under discussion at a time when the entire 
country is on fire and a large part of the 
responsibility goes to the Home Ministry. 

Sir, the situation in Kashmir is extremely 
serious and is a maner of great concern. The 
Kashmir problem needs a political solution. 
State terrorism only proves counter produc-
tive and aggravates the situation. 

Mr. Deputy Speaker, Sir, it is unfortu-
nate that the Governor Shri Jagmohan took 
to repressive measures which have further 
alienated the people, rendering the aliena-
tion complete and total. It is shocking to 
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know about the massive searches with al-
leged atrocities including even rapes com-
mitted by the security forces. We had blood 
curdling instances on the night between 19th 
and 20th January when hundreds of people 
were dragged out from their houses and 
mercilessly beaten. 

Peaceful, unarmed demonstrators pro-
testing against all these atrocities have been 
fired upon later on, as a savage thirst for 
blood. During the raids in Chanpura area of 
Srinagar on March 7th, we have even a 
serious allegation of the security forces 
behaving badly with women, indulging into 
rape; at least two FIRs were also filed though 
no action whatsoever has been taken. In 
view of the paucity of time, I do not go into all 
these instances, but the allegations of seri-
ous violation of the fundamental and human 
rights of the people are shocking. India is 
also a signatory to the Universal Declaration 
of Human Rights. Article 51 of our Constitu-
tion binds the Government of India to its 
international commitments. I urge that a 
proper and adequate judicial probe must be 
made into all the violations of fundamental 
and human rights of the people of Kashmir. 

Mr. Deputy Speaker, Sir, we find the 
most inhuman curfew going on for more than 
12 or 13 days. Perhaps, it might find a place 
in the Guinness Book now, for its atrocities. 
We are told that there were cries of the 
people from housetops that they were dying 
and starving. Even the han. Minister for 
Kashmir Affairs Shri George Fernandes has 
admitted that there are report~ of at least 18 
or 19 pregnant women dying because they 
could not be taken to hospital and given 
timely medical treatment. Such atrocious 
curfew is there lasting for days and days 
without any relaxatIOn whatsoever and it is 
the most inhuman curfew that has been 
heard of in the history of the world. 

Sir, I emphasize thatthe situation needs 
a political solution. To begin with, it is neces-
sary to recall the Governor Shri Jagmohan. 
He has become a symbol of State terrorism 

over there. It is therefore necessary to re-
move that symbol from there; action has also 
to be initiated in order to see that all en-
croachments and intrusions on Article 370 of 
the Constitution are removed. Today, it is not 
merely sufficient to go on saying that the 
Government stands by Article 370. Mere 
such empty pronouncements will not solve 
the situation. Action has to be initi::ited in 
order to see that all the encroachments, 
intrusions upon article 370 are done away 
with and article 370 is restored to its original 
glory. It is also necessary that our security 
forces be made accountable for the unpar-
donable excesses and atrocities committed. 

Ws·have also the question of deteriorating 
communal situation in our country. We find 
communal fires spreading from Bihar to 
Gujarat, rising their heads in Madhya 
Pradesh, Kanpur and Mathura in Uttar 
Pradesh and so on and so forth. It seems 
that there are certain forces which enjoy 
total freedom from this Government to viti-
ate the communal atmosphere. They seem 
to enjoy total freedom and the Government 
lacks political strength to deal with these 
forces. At Mathura, the activists of Vishwa 
Hindu Parishad and Bajrang Dal and such 
others went on raising provocative slogans: 

"Ram Janma Bhoomi Hamari Hai, 
Vishwanath Janam Bhoomi aur Krishna 

Janam Bhomi ki Bari Hai." 

On the one hand, these forces agreed to 
give four months to the Government to find 
out a solution to the Babri Masjid Ram Janam 
Bhoomi issue; on the other, they go on 
vitiating the atmosphere with total freedom 
to do. it. It is not only escalating situation but 
it is spreading further. Today it is not merely 
the question of Ram Janam Bhoomi-Babri 
Masjid issue, we have also been told of the 
so-called KrishnaJanam Shoomi at Mathura, 
about the masjid there in Sanaras and so on 
and so forth. A long list of hundreds of places 
of religious worship has come out. It is nec-
essary that the Government come forward 
with a Bill to lay down once and for all that 
15th August, 1947 shall be taken as the 
cut-off date and the status of all places of 
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religious significance as they existed on the 
independence of the country shall be pro-
tet:ted and no further daim will be allowed 
about that. 

Butthen, there is continuing propaganda 
of hatred anti-minority propaganda, 
anti-tslamic propaganda that goes on. I have 
sent several letters to the Minister for Home 
Affairs. Even the shrine and the personality 
of Khwaja Garib Nawaj Rahmatullah-e-Aliah 
at Ajmer Shariff have not been spared. There 
is Hindi and English Fortnightly upublic Asia" 
cuttings of which I have sent to Mufti Sayeed 
Saheb, Home MInister about trying to deni-
grate with baseless things and committing 
sacrileges. From the Government. we find 
that no action whatsoever has been taken. I 
have gillen all these details in my letterto the 
Home Minister. But then, what can be ex-
pected? Such anti-minority, anti-Islamic 
propaganda on the other hand, I must say. 
gets the patronage of the Government. 

Look at the national awards that have 
been given, the award of PadmaShri, Padma 
Bhushan and so on. One of the recipients of 
the award, either Padma Shri or Padma 
Bhushan, was Shri Arun Shoune who wrote 
articles in three Instalments in Illustrated 
Weekly of India making baseless allega-
tions, committing sacrileges as far as the 
Islam. the Muslim religion is concerned. We 
at that time protested with the Government 
asking for the ban of the Illustrated Weekly. 
That Government did not ban it. But this 
Government has come to give national 
awards of either Padma Shri or Padma 
Bhushan to that Arun Shoune. 

It is the political weakness of the Gov-
ernment. hs dependence upon such ele-
ments as the BJP for the survival adds to the 
difficulties. 

I must say that they must have the 
necessary political will in order to solve the 
present situation. 

Now Id is coming. We have this situation 
escalating. I must urge upon the Govern-
ment to see that they have the necessary 

strength. Here you see that the political 
weakness of the Government is also trans-
lated into the law and order machinery. At 
Nizamuddin here what happened? The Po-
lice fired upon the Basti people keeping them 
at bay and allowing the Vishwa Hindu Par-
ishad and other persons to continue to build 
the illegal wall upon the wakf property. That 
was the situation which we have discussed 
but then it is high time that the necessary 
political strength is taken up by the Govern-
ment in order to improve the situation. 

I must in brief refer to one or two mat-
ters. We are going to have the census, 1991. 
The exercise has started. I must urge upon 
the Government that in case of areas where 
people of particular community dominate, it 
will be better and more helpful if those who 
go for census work in those areas, are drawn 
from the same community so that they can 
understand the various names properly and 
record them also correctly. 

I have moved a number of cut motions. 
Due to paucity of time, I am not in a position 
to cover those cut motions but, I hope that 
necessary and due attention will be paid to 
all these matters that have been taken up. 

With these words, I thank you. 

~R. DEPUTY SPEAKER: Now Shri 
Chiranji lal Sharma will speak. 7 minutes 
please. 

SHRI CHIRANJI LAL SHARMA (Kar-
nal): Please give me at least 15 minutes. 

MR. DEPUTY SPEAKER: h is not 
possible. 

SHRI CHIRANJI LAl SHARMA: Mr. 
Deputy Speaker, Sir, I was hearing with rapt 
attention to the speech by the han. Member 
from BJP rebuking the Congress regime and 
talking of Thanas and Municipal Com .. • 
tees. He was not to blame because obvi-
ously they were confining themselves only to 
Thanas and Mun~ committees. It is 
probably for the first time that they have 
coma..to the lok Sabha in such large num-
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bers. I do not know how long they will go on 
harping like this. This is a Government of 
Committees and Commissions with no dash. 
no initiative, no direction, and no decision. 
The Government is weak because this is a 
minority Government. This Government is 
weak because it is banking upon the support 
of other parties. Those parties are exploiting 
the situation and giving dictates which are to 
be followed by this Government. 

Sir, a lot has been said about inheri-
tance from the Congress regime. When we 
talk 01 Kashmir and Punjab, practICally all 
members speaking from the Treasury 
Benches make the observation that these 
problems were inherited by them from the 
Congress regime. I would like to pose them 
a plain question. They have been in the 
Government for more than four months. How 
long will they go on harping upon this point? 
How long will they go on repeating the same 
thing? Let them show their own contribution 
that has been made in finding solutions to 
the problems they allege to have inherited 
from the Congress regime. 

Now I cometothe Kashmir problem. We 
gained Independence 43 years ago. After 
the annexation of Kashmir with India, never 
in the History of our country did Kashmiris 
come out in the open in lakhs. There is a 
revolt against Indians, There is anti-India 
atmosphere all over the state. They call 
Indian as Indian dogs. h is happening now. 
let them find a solution to those problems. 
Hindus and Muslims were living there like 
brothers. Now, probably the Hindu popula-
tion is being kicked off. What solution is there 
for this probtem? These people who have 
migrated from Kashmir are suffering from 
the pangs of hunger and they are wandering 
from piUarto earn a siltance post to keep their 
bodies and souls together. The Government 
saysthal it isgiYing them As. 5001- each. Are 
they proud of that measure? But it is a matter 
of shame, and it was rightly observed by Shri 
Advani-ji the other day that Indian are rsfu· 
gees within India. What a pity? 

Regarding Punjab, a lot can be said. But 
since the time is limited, I win be making only 
passing observations. They say that Punjab 
problem too has been inherited by them. 
What have they done in this regard? I refer 
to an editorial of the Tribune dated probably 
the 9th of March 1990 which says: ·Since 
this new Government took reins of power. 
the pumber of murders that have been 
committed in Punjab between December to 
7th March. are much larger in i.e. 511 in the 
hand of terrorists. Is there any explanation 
for this? I happened to visit Punjab this 
month. last month also. I visited Punjab. I 
had an occasion to stay there for 5 days. I 
stayed in Amritsar. All respectable citizens 
whether they are industrialists or traders or 
doctors, or engineers, and even persons in 
the Civil Services the terrorists are on their 
regular pay-rolls. This is how they are pass-
ing their days. Has the Government got any 
explanation? Has it taken any concrete step 
for find a solution to the problem? But our 
friends on the other 'side always make the 
allegation that they have inherited these 
problems from Shri Rajiv Gandhi's regime 
and all that. 

Regarding Assam, I am referring to the 
Annual Report of the Home Ministry for 1989-
90 provided given by the Government. Para 
2.19 says: 

'All Bodo Students Union (ABSU) led by 
Shri Upendra Brahma intensified their 
agitation for a separate State from 
February, 1989, which has been marked 
by considerable violence. At the talks 
held by the State Government the ABSU 
strongly pleaded for a separate State. 
The State Government have firmly 
expressed their view against further 
division of the State and expressed 
willingness to accept any legal and 
administrative arrangement acceptable 
to all the sections of the people of As-
sam. The Central Government have 
also made it clear that they do not favour 
a division' of the State. The talks are 
continuing. Following the talks, the agi-
tation by the ABSU (UB) has been 
suspended. The United Liberation Front 
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, of Assam (ULFA) is an ethnic extremist 
group. Their avowed aim is to liberate 
Assam from 'Indian COlonialism .... • 

This is the Government Report. h further 
says: 

"During the year, they stepped up their 
campaigns of murder, kidnapping, 
looting/extortion and thus have cre-
ated an atmosphere of panic among 
the non-Assamese Sections. The tar-
gets have ueen members of the busi-
ness community. police officials and 
also political leaders. The ULFA activ-
ists have also launched a 'reformative' 
campaign ... " 

( Interruptions) 

MR. DEPUTY SPEAKER: Your time is 
very limited. This is all printed and distrib-
uted. 

SHRI CHIRANJI LAL SHARMA: ThiS is 
very important. 

" ... The State Government were ad-
Vised to take effective measures to 
give protectIOn to the people." 

, was listening to the observation from the 
Treasury Benches. There was a categorical 
allegation being made by an hon'ble Mem-
ber from the Treasury Benches. I put a 
premium of confirmation on what he said that 
the Government of Assam is a Privy to it. I 
have a written note from an ex-Member of 
ParHament who had been in this House for 
three consecutive terms and it will not be 
proper to name him. He had gone to Assam 
recently. He sent me a note telling me about 
what was happening there. He has given me 
a few names of those who have been belled 
in Assam and has said that about hundred 
murders have been committed. Shri Suren-
dar Pal is one big business man from New 
Delhi; Shri G.L. Harlalka, Chairman of the 
Chamber of Commerce, Assam; Shri Nemi 
Chand Jain, big businessman from Assam; 
Shri Shankar Lal, Congress Worker; Shri 
Lekhan Lohan, Congress Worker; Shri Ra-

jendra Prasad Marwari, big businessman 
and Shri Goswami, Congre~s Worker. He 
has given me a note on this. He was there in 
Assam and had visited many places. Mar-
waries are being forced to quit. Their proper-
ties have been burnt. They are being killed. 
My information is that Ministers of the AP 
Government are not only patronising mili-
tants but also are the shareholders in the loot 
money that is lotted by these militants. Now 
it is for this Governments take &dion that 
they decentfrt. I have to say a few words 
about elections. 

MR. DEPUTY -SPEAKER: Now. there 
is no time. You have just described what is 
happening everywhere instead of giving any 
suggestions. I have warned you at the begin-
ning itsetfthat yourtim$ is very limited. I have 
a long list given by your own party. 

SHRI CHIRANJI LAl SHARMA: That is 
correct. But I must have my say. 

MR. DEPUTY-SPEAKER: That is why, 
I warned you at the beginning. You are just 
describing what is happening everywhere. 

SHRI CHIRANJILAL SHARMA: Unfor-
tunately, you kindly excuse me. in all humil-
ity, I would submit that as and when I am on 
my legs and the hon. Deputy-5peaker is 
there. I must get the bell. 

MR. DEPUTY-SPEAKER: This is very 
unfair on your part. This is not right. I have 
been warning all other Members also. Very 
unfair on your part. You should not have 
done this that. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): This is not right. 

SHRI CHIRANJI LAL SHARMA: I am 
sorry, Sir. 

About elections, I shall take only two 
minutes. The words 'rigging' and 
'booth-capturing', honestly speaking, came 
to be heard by the common man only in the 
year 19n and afterwards. We have bean 
talking of 'Green Brigade' in Haryana. What 
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is this 'Green Brigade'? h is nothing but 
members of the HAP in civilian dress. Re-
cently, a lot had appeared in the press about 
Meham elections. A DSP was caught 
red-handed by an observer of the Election 
Commission casting his vote in the name of 
someone else from Meham. And the action 
taken against him, after some time, was that 
he was suspended. He should have been 
prosecuted. He should have been hauled up 
for impersonation. How then can you expect 
fair election? tt the custodians of law become 
the breakers of it and if the police people. in 
civilian dress, try to take the lynch of law in 
their own hands and threaten people, what 
actually would happen? Ministers, Members 
of the Assembly with their armed security 
guards with stenguns at one or 2 p.m. go to 
the polling booths and threaten the polling 
staff. It is said that the polling staff have 
written to the Chief Election Commissioner 
but in vain. It is nothing but an eye-wast;; 
members of the polling staff are all employ-
ees of the State Government. The powers 
that be in the State, that is the Ruling Party, 
tell them openly that they will have to face 
dire consequences and they will have to 
suffer for this. What will they do? They will go 
and force them to hand over the ballot pa-
pers. This is what actually happened. 

Recently the CPM, CPI, BJP and the 
PAC of the Janata Dal had, observed and 
decided that the Chief Minister of Haryana 
should be asked to quit. But to what result? 
All this has been an exercise in futility. This 
is all proved to be an eye-wash. People 
were being befooled. Why not introduce the 
identity cards? The matter was discussed at 
length in the earlier sessions. In all humility, 
I would expect the present Government to 
introduce this identify card system and make 
it positive if the elections are to be free and 
fair. There is criminalisation of polls today's 
politics. 

MR. DEPUTY SPEAKER: Sharmaji, 
you whip has given me 31 names and the 
time now your party has one hour 58 min-
utes. I cannot jost allow this. 

SHRI CHIRANJI LAL SHARMA: About 
the criminalisation of potts, as I mentioned 
earlier, at least I can say that in my State I 
have been experiencing it because I have 
contested ten elections in my life and never 
had got such a bitter experience as we are 
having now in our State. 

The Election Commission should adopt 
a policy to post officers and officials either 
from the Centre or from the State Hqs. or 
from the neighbouring States if the elections 
are to be fair. 

I have a lot to say, but the han. Deputy 
Speaker is reminding me of the time con-
straint. 

MR. DEPUTY SPEAKER: All these 
points have been discussed on the floor of 
this House while discussing the Resolution 
on the Poll Reforms. This is a repetition of 
points. I am sorry, I could have given you 
more time, but 31 names are there. 

SHRI CHIRANJI LAL SHARMA: Thank 
you Sir. 

SHRI RUPCHAND PAL (Hooghly): Mr. 
Deputy Speaker Sir, I rise to support the 
Demands for Grants of the Ministry of 
Home Affairs. 

It is very much be expected at that the 
very outset we should look at the serious 
developments at certain parts of our county, 
at the problems of seceSSionism, insur-
gency, communalism and terrorism. The 
serious problems of terrorism and seces-
sionism are seen to operate in three are-
nas today although isolated pockets may 
be there in some other parts. 

Firstly. if you look at Kashmir, the 
problem has not been created overnight 
by the new Government. We have 
discussed it several times. The problems 
was very much there and the solution has 
been found. But if you look back, it was In 
the days of Mrs. Gandhi that Dr. Farooq 
Abdullah's Govemment was toppled. He 
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was thrown out of power and Mr. G.M. 
Shah·s Government was installed there 
and the Pakistani flags wee being raised. 

14.00 hr •. 

The problem was very much there 
because of the mishandling of the situation 
by the previous Government, because of 
the parochial policies which were rursued 
by the previous Government. The new 
Government has been moving in the nght 
direction. Of course, Kashmir problem has 
its own diverse ramifications-its interna-
tional connection, the communalisation Of 
the situation that is being done. Just now, 
one of the speakers from my right side-the 
opposition-was speaking about the state 
terrorism. He was speaking about the 
atrocitIes. He was speaking about the 
curfew being imposed and the death of 
pregnant mothers. Of course the situation 
should not be so. He was speakIng about 
human rights, Fundamental Rights etc. We 
have discussed all those things. We must 
see that human rights are preserved and 
Fundamental Rights are to interfered with. 
But what is the situation In Kashmir? It is 
quite unusual. We hear of the Vice-chan-
cellor being killed administrators being 
killed; legislators being killed. Kidnappings 
are taking place and killings ar taking place 
daily. People are getting their training 
from the neighbouring country. There are 
about fifty such training camps in Paki-
stan and about four thousand youth from 
Kashmir 'have taken their trainingthere. 
This should also be looked into. Without 
looking into this 9xtra-ordinary situation, if 
we speak about the State terrorism of a 
particular State, it is very unfair and it will 
rather be a failure to appreciate the steps 
that are being taken by the new Govern-
ment, which are in right direction. Things 
have improved during the last fortnight or 
so and we hope that coordination is there 
between the political leaaership. As you 
know, a decision has been taken and a 
Committee under the leadership of han. 
Railway Minister was set up and he him-
seN is the Minister for Kashmir Affairs. 
Speakers from the Congress side as well 

as from this side were asking as to why 
there are two leaderships. They were 
saying that there should be a unified 
command and that it should all be done by 
the Home Ministry. But we should take 
note of one important thing and that it is a 
political problem which requires a political 
solution. That is being done by the new 
Committee. The law and order part of it. is 
being looked after by the Home Ministry. 
We have seen earlier also that if there is 
any lack of coordination between the politi-
cal step and the administrative step. it may 
cause disaster. So we should be very very 
careful in handling the Kashmir situation. 
When some speakers from my right side 
were speaking about the State terrorism 
and about the indifference to human rights, 
I was reminded of what the Bush Admini-
stration has said very recently, that while 
the terrorists are being handled properly, 
they call it and describe it as an interfer-
ence with human rights. I am very very 
unhappy that some people in our country 
are also speaking in the same tone. It 
shouid not be so. 

After Kashmir. the other arena where 
secessionism is operating for quite some 
time-from 1980s-is Punjab. Some speak-
ers from this side have accused the Con-
gress Government that it is their creation; 
it is not the creation of this new Govern-
ment; you are responsible for it; you have 
created Bhindranwala; you wanted to 
achieve small political gains and jeopard-
ise our national unity and integrity. Some 
speakers from the other side. especially 
our han. friend Shri Sontosh Mohan Dev 
has asked, if the Congress (I) was respoJ"-
sible. then why not have they been prose-
cuted. What more prosecution can be 
done? The people have thrown you out of 
power-that is why you are sitting on that 
side-judging from the policy that you had 
been following. Congress (I) had been cre-
ating this problem. They are demanding a 
solution from this new Government which 
is only five months old. The people ex-
pected that when they are not in power, at 
least they will be wiser and they will derive 
some lesson. The people have trted to 
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teach them a lesson. They should derive a 
lesson but uptil now they have not learnt it. 

I was listening to the speeches made 
by Shri Dinesh Singh and Shri Sontosh 
Mohan Dev on the Demands for Grants for 
the Ministry of Home Affairs. Both of them 
were speaking in two voices. The han. 
Member from the Congress Party. Shri 
Sontosh'Mohan Dav, was welcoming the 
steps in Punjab. The other speaker. Shri 
Dinesh Singh said. ·You have totally failed. 
You are a weak Govemment. The whole 
world are looking at India as a very weak 
country where instability is growing, where 
terrorism is growing where there is no law 
and order,· T. now, the Congress (I) do 
not have any clear idea about what it 
should be. But this new Government is 
moving in the right direction. There are two 
types of terrorists. We admit it. One is the 
Khalistan is. They have be~n raisIng the 
s60gans and making the demands for a 
pretty long time. There is another group of 
terrorists which emerged after the 1984 
riots. At that time. everyone who was a 
Sikh, was considered to be a criminal. 
That wrong step by the previous Govern-
ment had created the situatIOn. Attempts 
must be made to bring these astrayed 
youth no the mainstream of politics. At 
the same time, administrative steps match-
tng the political steps must be there to 
curb terrorism. No concession should be 
given to the terrorists. This Government 
has taken steps for a national consensus 
tor mobitising the peop\e to organ .. the 
rallies, as it was done in Ludhiana and 
other places. The Prime Minister himIeI 
went there. Sometimes they ridicule thai 
the Prime Minister has moved 300 ,.,. In 
an open jeep and daining this to be .... 
sotution. But the reality is that the ...., of 
the ~ tormar Prime Minister-
ev.n when he iI not in power, h. is being 
provided 1. bI ... proof jeeps and all other 
securIr ............ He cannot I'I1OW 
even 3 ,.. ... an operrjeep not only in 
Punp.b but __ in GIher places •• Delhi. 

After Punjab. if you look at the North-
East the problem is very serious. It has 
been rightly stated by some hone Members 
that the situation is very very serious there. 
People are being killed. Kidnappings are 
taking place. Extortion of money is there. 
There is reportedly the flight of capital from 
tea estates and many other places. It is 
not a controversy. It has come out in the 
newspapers that there is difference of 
opinion among the Minister of the State 
Government. The charge is there. I do not 
know how for it is true. But it seems that 
at least there is an element of truth in it 
that some Ministers may have some links 
inadvertently or knowingly with these ter-
rorists operating under the banner of ULFA. 
Sir, terrorism. secessionism and insurgency 
have acquired a serious dimension and 
the new Government are trying to move in 
the right direction. The Opposition has 
promised constructive cooperation to 
achieve a national consensus, to achieve 
a solution to these serious and compli-
cated problems. But the Opposition does 
not seem to be very responsible and seri-
ous in finding out the solution. Rather they 
are more interested in deriving a political 
mileage you of all the developments that 
are taking pace. It should not be so on the 
part ,of the responsible Opposition. They 
might have created the problem. They might 
have done wrong to our country with re-
gard to national integration and unity. But 
now, when this new Government is trying 
to take a right step. moving in the right 
direction, taking a spacial initiative with 
most imagination and innovation, they 
should come forward and cooperate with 
them instead of trying to derive political 
mileage for narrow political and partisan 
gains. It has been rightly state that com-
munal situation in our country is very very 
grave. We are discussing about Kanpur 
today. It is stated that since 1931. there 
were not communal riots in Kanpur, Even 
when other parts of the country were bum-
ing due to communal fire, Kanpur was 
peecetul. We .. discussing about Mathura 
also. How i. it that things have com. to 
such. Stage? W. haw. to inboapect and 
think over _ to how these developments 
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have taken place. Who had accentuated 
this, problem in the previous Government? 
The controversy of Ram Janma Bhoomi-
Babri Masjid was in the shelves for a long 
35 years and it was the Congress (I) who 
had raked it up after 35 years to derive 
political mileage out of it. 

MR. OEPUTY SPEAKER: Mr. Pal. your 
party has been allotted 35 minutes and I 
have got three names in the list. You have 
already spoken for 12 minutes. I am just 
giving you the statistics. 

SHRI BASUOEB ACHARIA (Bankura): 
No, Sir. We have given only two names. 

MA. DEPUTY SPEAKER: But I have 
got three names in the Jist which is with 
me. 

SHRI SOMNATH CHATTERJEE 
(Bolpur) Sir, my name can be deleted. 

MR. DEPUTY SPEAKER: H you do 
not want to speak, then it is all right. Now 
Mr. Pal, you can speak for 4 or 5 minutes 
more. 

SHRI RUPCHANO PAL: Sir, you may 
remember that election was announced in 
the background of a conspiratorial arrange-
ment between the Hindu fundamentalists 
and the previous Government. Their lead-
ers said that on the 9th NoveMber, the 
Shilanyas will begin with the construction 
of the Mandir and then, within a fortnight, 
they shall hold elections. The leaders of 
the previous ruling party were going to 
Babas and Sanyasis to get their blessings. 
People of India saw that in the morning, 
the leader of the previous ruling party was 
a Hindu in the North, then a Muslim in 
Kerala and in the evening, when he went 
to Mizoram, he became a Christian. 

SHRI P.C. THOMAS (Muvattupuzha): 
He was secular. 

SHRI RUPCHAND PAL: He was of 
course secular, if you all it to be secular-
ism. He was trying to help the Christian 

Government in Mizoram. This is a secular 
country. After all, what is secularism? 
Sometimes, some people from the other 
side are giving new definitions of secular-
ism. But secularism, as in practice through 
out India, is a concept which need not be 
re-defined. People of our country were 
living with this secular heritage even when 
the Muslim rulers were ruling our country. 
People with tolerance, amity and commu-
nal harmony were living side by side. We 
achieve unity from freedom struggle. Hin-
dus, Christians and Muslims were an fight-
ing together for freedom and were laying 
down their lives for that cause. Now Sir, 
after almost five decades of independ-
ence, we find that new definitions are 
sought to be given about secularism. I 
would like to say something about the 
practices in the media. To try to find and in 
order to create a Hindu wave amongst the 
electorate, the official media was used, 
the, Ramayana and the Mahabharat was 
started in Doordarshan. Whose interpreta-
tion Ramayana was projected. There are 
many interpretations of the Ramayana. Sir, 
you are from Maharashtra. I would like to 
remind you that Dr. Ambedkar had his own 
definition and interpretation of Rama and 
Krishna and other mythological character. 
There was a lot of controversy over Ramay-
ana. But whose interpretation are we going 
to accept? Tulsim Das Ramayana is the 
most orthodox of aU the Ramayanas Hindu 
fundamentalist is being encouraged by 
some people. This should not be so. When 
inauguration takes place of offICial pro-
grammes, officials are present there, Min-
isters are present there with vermilin on 
their foreheads, a Hindu practice. Why 
should it be done? It is not secularism. " 
the people in the administration resist such 
practices, such rituals which are majority 
community rituals, I think. the situation will 
improve. 

I would lI<e 10 milk. a mention of an-
other new development. Thera was a pr0-
posal for T~ Sultan serial to be shown on 
the official media Doordafshan. The other 
day there ware some objections from those. 
who haw been descrIMd .. great histori-
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ans. Is it secularism? Tipu Sultan's role in 
our freedom struggle is accepted through-
out the world and today some misinterpre-
tation is being given to desist people from 
bringing out the truth about Tipu Sultan in 
the media. 

I have spoken about communalism. 
Now, if you look at the other sphere, caste 
tension and the caste problem, you will 
find that they are taking place in all the 
States. During the Congress regime it was 
there and I do not think, there is much 
improvement now, though the Government 
is trying its best to improve the situation. 
The other day, I was referring to the Report 
of the National Commission for Scheduled 
Castes and Scheduled Tribes, which has 
been submitted. It has revealed alarming 
picture. Alarming and shocking revelations 
have been made that more than seventy 
per cent of the development fund for the 
down-trodden people, the weaker section, 
the Harijans has been siphoned off or 
diverted by what has been described as a 
new breed of brokers, and it is mostly by 
the people now sitting in the opposite, 
because they had been ruling the country 
for the last many years. 

Now, a word or two about the steps 
taken by the new Government with regrard 
to the Central-State relations. The Sar-
karia Commission had made certain rec-
ommendations. We are not happy about it; 
it had its limitations. The bias was more in 
favour off the Centre. But it should be that 
the States should be given more powers 
and the cooperatIVe federalism should be 
allowed in a country like ours with multi-
lingual. multi-religious and multi-cultural 
background. In spite of an these limita-
tions, the Sarkana Commission had made 
some recommendations for the improve-
ment of the situation and we welcome that 
this Government has come forward with 
proposals for inter-State Council, restru~

turing the Planning Commission as also 
more allocations of funds etc. In this re-
spect, I would also like to say that when 

the process of decentralization has started. 
why not decentralise in some other spheres 
also? For example, education, though it is 
not directly related to this debate, it contin-
ued to be for a pretty long time as a State 
Subject and was turned into a Concurrent 
subject by Shrimati Indira Gandhi. It should 
be given back to the States. 

I would also make a reference to the 
second channel of Doordarshan. Why 
should the second channel not be given to 
the States? Strong States can make a 
strong Centre. 

As regards languages and their rec-
ognitIon, we have been demanding for a 
long time, there are a number of other 
languages. Hindi is an official language, it 
is a link language, but all the languages 
are national languages. It should be re-
membered that there are more languages 
which are recognised by the Sahitya Acad-
emy; they should also be given 
constitutional recognition. For that matter, 
there are languages like Nepali, Dogri, 
Manipuri, Maithih etc. Several times a 
demands have been made on the floor of 
the House for this recognition. 

While concluding. I would only make a 
brief reference to the conditions of refu-
gees who have come from East Bengal. 
As you know, in 1980 a committee was set 
up under the leadership of an earlier 
Member of this House, Shri Samar Mukher-
jee and they had submitted a proposal that 
abo~ Rs. 750 cores were required to 
undertake some developmental activities 
in these Government colonies etc., where 
people from East Bengal were living in a 
very miserable condition. The condition of 
people who ~ue living in Dandkaranya and 
Andaman is not very goOd. Drinking water 
is not available in many places there. 
Proper hospital facilities are not there. The 
Home Ministry has now become a division 
only and the Ministry as such has been 
done away with. I hope required steps will 
be taken to improve the condition of the 
people coming from East Bengal. There 
are about one ercrs of such people. They 
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have been made refugees because of the 
political decision which was taken by the 
Congress Party. People should not be 
made to suffer for long. I understand that 
about Rs. 1500 crores are required for the 
development of these refugees colOnies. 
Our of some 1200 such colonies only 900 
have been recognised. The Government 
should see that the rest of the colOnies 
also are recognised. 

With these words I thank you for giv-
Ing me the time and I support the OOe-
mands for Grants of the Ministry of Home 
Affairs. 

SHRI CHITTA BASU (Barasat)· I Wish 
the Home Minister realises the crucial im-
portance of the MInistry. Sir, this MInistry 
IS charged With some tasks which accord-
Ing to me are of politIcal nature. ThiS 
mInistry. as I can understand. IS In charge 
of maintaining the stablhty. unity and integ-
rity of the country The stability and integ-
rity IS the pre-conditIon of development 
Without stability there cannot be any de-
velopment. Tha1 IS an aXiomatic truth But, 
Sir. I would like to say that the Home 
Ministry has not been utilised dunng these 
years haVing thiS perception In view The 
Home MInistry has been utilised merely as 
an agency to control the trigger happy 
policemen or the security personnel and to 
control or Influence the wooden headed 
bureaucracy As a matter of fact that should 
not be the approach of the tasks, of the 
responsibilities of the Horpe Ministry Sir, 
with this preliminary co~l'nents, I would 
like to raise certain issues germane to thiS 
perceptIOn. 

14.22 hrs. 

[DR. THAMBI DURAl in the Chai!1 

Now, it has been admitted or It has 
been said that decentralisation of power is 
one of the most important issues which the 
National Front Government wants to give 
effect to. As a maner of fact many of the 
friends sitting on my left are the protago-
nists of Chau Khambha, I.e. decentralisa-

tion of power decentralisation of power 
from Centre to the State and from State to 
other local self-Government. This is a good 
Idea of decentralisation. In this respect I 
feel the main task for ensuring the stability, 
and also tor the development, is recon-
struction of the Centre and State relations 
and further decentralisation of power from 
the States to the local self-Government. 
But what have you done? 

The Sarkana Commission was ap-
pointed in June, 1983 11 submitted its 
report In 1988 I appreciate that the Gov-
ernment has already announced the for-
mation of Inter-state council under ArtICle 
263 I hope that we will go a long way to 
remove the strains-which have been cre-
ated by the erstwhile Government-between 
the Centre and States, and a new era of 
cooperation between the State and Centre 
would be ushered In. I hope the Ministry 
understands that the Centre cannot be 
strong unles'S there are strong States to 
support the Centre ThiS IS in the cha-
ukhamba In thiS case the Sarkaria 
CommiSSIon has said like this I think his 
Ministry would have gone through it and 
examined its recommendations Now, rt is 
110t for me to diSCUSS all the recommenda-
tions made by It. But one very slgl1rficant 
remark has been made by the Commis-
sIOn rtself I. with your kind indulgence, will 
only read out from that one very relevant 
paragraph. 

"The baSIC thrust of this and other 
criticisms IS that while the UnlOn-
State relations were intended to be 
worked on the basis of the co-opera-
t,ve federalism and consensus in all 
areas of common interest, they have 
not been so worked and the forums 
envisaged by the Constitution for that 
purpose have not been established." 

This is a quintessenece of re-structur-
ing the Centre-State relatIOns. You have 
accepted only one recommendation and 
you have put it into effect by way of forma-
tion of the inter-State Councils. What about 
others? Therefore, this is not for me to 
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point out the other recommendations. But, 
t feel, the Sarkaria Commissions, Report 
provides a frame- work, in general a good 
framework, for the re-construction of the 
Centre-State relations. In this case, I want 
also to mention this. 

THE MIN!STER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): 
What are the concrete measures? Have 
you mentioned anything, like the Centre-
State relations? 

SHRI CHinA BASU: I will tell you 
later on because I have got other points to 
make here. You can also understand this. 
Anyway, I will tell you. If you like I can 
meet you. I can explain to you my points of 
view. 

Sir, there are--even if I go to that 
length also-many divisive forces, many 
secesionist forces and many anti-national 
forces. If we trace to the genesis of these, 
the genesis can be traced to a kind of 
strain in the Centre-State relations. What 
has been mentioned by the Sarkaria 
Commission is that the genesis can be 
also traced to the absence of co-operative 
federalism and consensus on all areas of 
common interest. This is also the genesis. 
Therefore, the Home Ministry is to play a 
much more crucial role if they are to con-
tain the forces of secessionsim, anti-na-
tional activities, separatism and divisism. 
You cannot do It merely by relying entirety 
on the trigge; happy policemen, security 
personnel and wooden-headed bureauc-
racy of our oountry. h is necessary for the 
re-construction of the Centre-State rela-
tions. 

Sir, now I will come to communalism. 
I think. he will agree and even in the 
Report it says that -Communalism is on 
the increase·, The number of persons killed 
in oomrnunaJ riots. increased from 331 in 
1987 to 607 in 1989. Of the 607. Bihar 
tops the list. Their toll is 491. One very 
particutar phenomenon is to be taken note 

of it. H you go through the Report. you will 
find that this communal situation has wors-
ened by and large in five States. The 
States are, Bihar, Uttar Pradesh, Mahdya 
Pradesh, Rajasthan and Gujarat. I have 
some adjectives to make but t will refrain 
from making the adjectives. This is entirely 
because of the domination of the polity, by 
the feudal interests, the communal inter-
ests and the vested interests. That is the 
main reason for their repetitive perform-
ances of communal riots. My point of view 
is different from many of them. H the 
Government approaches the problem from 
a policeman's point of view, then I think 
they are bound to do something. This 
communal virus cannot be liquidated, 
merE!ly by a policeman's approach. Unfor-
tunately, the Home Ministry's Report sug-
gests measures which are more or less of 
that nature. 

Now, communalism is the product of 
diseased mind. There are many diseased 
minds in our country, and communalism is 
a disease. Only an insignificant section, a 
miniscule of population has got some com-
munal virus already in their hearts. There 
are peot)le, political parties, organizations 
who take advantage of the backwardness, 
of the lack of political consciousness, to 
engineer, design communal riots. 

I would also like to mention that an 
environment has been created. which is 
charged with communal venom. The media 
can play an effective role to disabuse the 
minds of those who are still the victims of 
communal diseases. I find that there are 
certain political parties-even in this 
House-who indulge in equating secular-
ism with minority appeasement. Minorities 
are tiere in this country. not because of the 
charity of somebody. Minorities very much 
have equal rights and privileges in this 
country. In a country like India, we have a 
greater responsibility for the protection. 
safety and security of the minorities. There-
fore, the entire approach of the Home 
Ministry requires to be revised. 

Now I come to the atrocities on Schad-
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uled Castes and Scheduled Trtbes Only In 
January last, this new Government has 
enaded a law entitled, 'Scheduled Castes 
and Scheduled Tribes Prevention of AtrOCI-
ties Act, 1990' It IS good, It was welcome 
It was accepted even by the Opposition, 
asfar as I remember But how far has It 
been Implemented? What has been done 
at the Implementation stage? You may 
correct me, but so far as my Information 
goes, there are mdny States which have 
not set up Special Courts under the Ad 
and Bihar IS one of them 

I have again to mentIon that In these 
cases also-not only the case of commu 
nal nots but In the case of atrocitIes on 
SCs and STs also-these are the four 
SStates which have got a higher inCidence 
They are the same Bihar, Uttar Pradesh 
Rajasthan and Madhya Pradesh As I have 
shown yOI) earlier, the same States are 
responSIble for the Increasing inCidents of 
communalism Therefore, communalism 
and caste hatred and all these anse from 
a mode of pohty, an approach of polity 
and the Home Minister, I think, should take 
note of It 

I Will skip some POints, because I do 
not have time But I want to draw the 
attentIOn of the Home t.Jhntster to agrarian 
unrest The Home MInistry has to deal 
With politICal developments, but It cannot 
Ignore the agranan unrest which IS pre-
vailing all over the country It IS Within their 
JUrisdICtIOn 

I have got a note I have prepared that 
note from a report of your MIniStry, called 
A Look Into the Causes and Nature of 
Agaranan Tension I Will not quote from It 
I Will quote Simply from one figure 1989 
registered an Increase of more than 11 tJ 
of rural VIOlence by that, I meangralan 
vlOlence-compared to 1988, with Andhra 
Pradesh and BIhar continuIng to remain 
the worst- affected States There were 800 
incidents of extreme agranan VIolence In 
the country In 1989, inVOlving 214 deaths, 
as against 718 In 1988 resulting .n 185 
deaths Is d less dangerous or menacing 

than any communal rIOt? Is It less menac-
Ing than any of the atrOCItIes on the Sched-
uled Castes and Scheduled Tnbes? And 
you In your Wisdom In the Home Ministry 
sit tight over It I It needs a political solutIOn, 
It needs a politICal perspective Therefore, 
the home Ministry under the new dispen-
sation should abandon the old Ideas Jetti-
son the whole Ideas and brtng In new 
Ideas of responSibility Because It IS not 
merely the Home MIniStry, but It IS a Min-
Istry for stability and MInistry for the devel-
opment of the country Only two points I 
want to mention more One IS these mi-
nOrities and the 15-polnt programme I 
have a note with me I want to make some 
comments on that only ThiS 15 point 
programme IS nothing but a catalogue of 
postulates which are never meant to be a 
serIOusly Implemented Their Implementa-
tion IS tardy and completely unsatisfactory 

Now the minorities need constitutional 
protection They enjoy the constrtutlOnal 
securrty But they should be gIVen the 
proper attention My own reading IS hon-
estly It needs constitutIOnal safeguards 
You have given some status to the rights 
and priVileges of the minorities by setting 
up the Minorities commiSSion, but It has 
get no teeth, and It has got no constrtutlOnal 
backing also I hope that the Home MiniS-
ter Will take thiS IOta account 

Lastly, I come to the terronst cam-
paign and the Home Mlntstry policy I think 
the Government IS doing Its best But I 
only want to mentIOn a word of cautIOn 
The Government mactunery should not be 
used In an unrestricted manner. The polICY 
of eye for eye, bullet for bulet should not 
be encouraged If you allow thIII then the 
very purpose may be defeated and the 
polICy whICh has been started will be fur-
ther weakened 

I think the Punjab and Kashmir poli-
cies should be coheSIVe and more prop-
erty Integrated and based on long term 
perceptIOns 

lastly. I want to quote on simple advice 
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give by a Judge of the U.S. Supreme 
Court. 

AN HON. MEMBER: Not U.S.S.R.? 

SHRI CHITTA BASU: Have some good 
ideas also from somebody else. Do not get 
yourself blocked or wooden headed. 

This from MR. Justice Brandeis of the 
U.S.Supreme Court: 

Fear breeds repression, 
repression breed hate, 
and hate menaces a stable 
Government. " 

I want to mention about the U.P. Gov-
ernment's ban of the use of English. "they 
treat English like that, they will suffer. The 
other State Governments, especially the 
Southern States, be it Kerala, Tamil Nadu, 
be it Karnataka, they will be alienated. 

AN HON. MEMBER: West Bengal. 

SHRI CHInA BASU: We can man-
age Hindi; we are not opposed to Hindi. 

Hindi is the link language. Otherwise, 
the other languages will be ignored. The 
other languages are to be there. H the 
Home Ministry is to exercise its power as 
a political entity they should prevail upon 
the Hindi-speaking people not to rush that 
decision. Otherwise, it will be a great 
deservice to the cause of the other lan-
guages, Hindi and nationality. 

lastly. the han. Minister is in charge 
of the Freedom Fighters' pensions. I have 
been writing a number of letters. But they 
should not remain unattended. 

Again, there said to be a committee 
called the Political Pensions committee of 
the Indian National Army. I am afraid, 
that that oommittee has been dissolved I 
urge that that committee should be re-
vived. Royal Indian navy gave us this free-

dom. Do not forget Indian national Army. 
Do not forget Royal Indian Navy. Do not 
forget the lakhs of freedom fighters, who 
are still in their old ages who a:-e suffering 
and who are victims of poverty. I hope the 
Home Minister, in the best political inter-
ests will provide some relief, sustenance 
to these freedom fighters because of whose 
contribution, we are all here as Members. 

PROF. N.G. RANGA (Guntur): Mr. 
Chairman, Sir, I would like to speak about 
the freedom fighters. for too long a time 
this question has been kept pending be-
fore this House and the country. It was 
through Indiraji we were able to have some 
kind of a settled policy from the Govern-
ment of India so far as the freedom fight-
ers are concerned. Then all these years, 
maladministration has been dragging its 
feet. Even today, more than lakh of appli-
cations are pending final disposal. In re-
cent years, many of these applications are 
being dismissed in an arbitrary manner on 
the specious plea that these applications 
had been sent to the Government a bit too 
late. I call it a specious plea because quite 
a large number of okj men and women do 
not know that these applications have to 
be sent. If they come know about it" they 
do not have the application forms. And 
when they have the application forms, they 
do not realise how to fill them up, to whom 
to send and so on. With the result, the 
State Governments take their own time 
and they dismiss them in their own turn. 
And thereafter, many freedom fighters do 
not know how to appeal to the Govern-
ment of India. All these things have been 
happening. Indiraji gave a special power to 
the Minister concerned to dismiss this 
objection of late application and use his 
discretionary power. It so happens that 
the Ministers got frightened of their own 
administration and the Cabinet Secretariat 
also and so they became very hesitant to 
use their won discretionary power even 
when the freedom fighters pleaded with 
them that they were too old, ignorant, 
unwell and other reasons as to why they 
could not send their applications in time. 
Even Members of Parliament like myself 
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and ,Shri Shailbhadra Yaji, Chairman of the 
All India Freedom fighters' Association, put 
in a special plea for the -tJse of the minis-
terial discretionary power to waive the 
question of timing of the applications. In 
spite of all these things, these applications 
are being dismissed. This has been hap-
pening in many cases. I would like my 
honourable friend to give his special atten-
tion to it. It do not know whether he would 
himself be doing that. That is a real diffi-
culty. Now, I suppose, they are going to 
have a Minister of State. If the Minster of 
State is now given the freedom. With the 
result, a large number of app!ications are 
likely to be dismissed. 

Secondly, ther~ is corruption also. One 
in a hundred may possibly get the pension 
in a wrong way. But almost every one is 
being suspected. So much so that delay 
takes place. Delay means very costly 
experience for these people. Most them 
are very old and not very healthy. 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): A 
committee was formed to screen these 
cases. 

PROF. N.G. RANGA: Their depend-
ents are very troublesome for them. They 
do not know whether they will get it or not 
and before a final decision is taken, they 
are dead. Their wives, if they are alive, are 
helpless. This is what is happening. In a 
humanitarian manner these things have 
got to be studied with sympathy, admira-
tion and affection towards th&se people, 
who had suffered for the sake of the coun-
try, who had taken part in our national 
movement in those days when there was 
no freedom. and yet that sympathy that 
appreciation, that admiration' which ought 
to be there is not in evidence so far as the 
Department is concerned because these 
clerks are there and the ordinary officers, 
the secretarial demigods also are there, 
who have never had any experience. of 
fighting for any freedom excepting for the 
freedom to get power for themselves in 
their own offices. Naturally they do not 

show that kind of sympathy as one would 
expect. The result is that many a freedom 
fighter: is made to feel unhappy why this 
system of giving pension is brounht in at 
all and, therefore, his dependents have 
begun to think about it. Worse than this, 
they are being pesterrd by these depend-
ents in such a manner that they regret 
about the system of pension; they regret 
that they had gone at all to jail in those 
days and suffered in all those years. My 
hon. friend should give some thought to it. 
We had so many committees. Those 
committees also got tired of this work. My 
hon. friend, the other day, who was Minis-
ter Incharge of it, was himself putting in a 
plea for our freedom fighters. But when he 
was himself a Minister he was not able to 
do it because of the obstruction caused by 
the clerks and these demigods in the Lok 
Nayak Bhavan. For a time it was said that 
the clerks and all these people should not 
be reached by any freedom fighteres ei-
ther directly or indirectly. This is what 
happened. Through whom and by what 
method they have to send their applica-
tions? If they are sent by post, v.here is 
the guarantee that the application reaches 
the proper place? Even when registered 
letters are sent, where is the guarantee 
that these files are being kept very care-
fully. As if this is not enough, they needed 
the Sllpport of the State Governments. 
Therefore, these freedom fighters are 
obliged tc go to the State Governments 
and there starts the usual process of red 
tapism. Files do not come over here. When 
Files have been sent here. They go on 
accumUlating. They are at the mercy of 
these clerks. They may not be placed 
before the Minister at all. And when letters 
from us, MPs to the Minister, the Minister 
again sends them in a routine fashion to 
the clerk concerned. It is a scandal. It is 
high time that the Government should set 
before themselves some kind of a time 
limit for the disposal of these things. They 
should have one or two politically minded 
assistants who had been freedom fighters, 
who could understand the problems of 
these freedom fighters and who would be 
able to look into these papers actually and 
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not as they are placed cooked up before 
the Minister or his subordinates.Then, Sir, 
there is the question of law and order. My' 
Hon'ble friend, Shri Chitta Basu, was 
advising the Government to give more and 
more powers to the States. We always 
stood for more and more powers for the 
States when the British were here. We 
know how the States had been using it. 
The Sarkaria Commission came with a" 
their wisdom, but, then, they did not think 
of inter-caste rivalries and struggles. We 
have had it in Tamil Nadu, we are having 
it in Andhra Pradesh and in several other 
places also. There are linguistic quarrels, 
regional quarrels and also the anti-hariJan 
quarrels. With all these things IS It enough 
to leave an the powers to the State Gov-
ernments? In Andhra Pradesh. for ,nstance, 
the previous Government had one policy 
of dealing with Naxalites. The present 
Government has also been making its 
experiments. From where have the Naxal-
ites arisen? They arose in West Bengal, 
they have gone to Andhra Pradesh. in 
Tamil Nadu, in Bihar, in Orissa too and It 
is a kind of an infectious disease which is 
spreading just because the State Govern-
ments are not able to deal with it nor can 
they possibly have a consistent or sensible 
policy. Now. in dealing with these special 
problems which are likely to be explosive. 
which are likely to spread from State to 
State, like Naxalism, Bodoism Gorkhaism 
and Santhal Panana-ism and it goes on, 
the Central Government should have shoul-
dered special responsibility and should 
have beer given some kind of overall 
policy and programme and be in a position 
to satisfactorily deal with the State Gov-
ernments, by advising, guidIng and even 
by controlling them in order to see that 
some eftective, oonsistent policy is pur-
sued in dealing with these problems, and 
also in having a separate effective police 
10rce wh;ch would be able not only to 
supplement but sometimes to take the ini-
titiatiYe and to take up primary responsibili-
ties in dealing with these problems. Other-
wise, it would not be possible for us to 

have any kind of peace in our country. 
Now what has happened in regard to the 
border problems of Maharashtra and Kar-
nataka? Fortunately, the then Chief Minis-
ters of Andhra Pradesh and Tamil Nadu 
had the necessary moral courage to settle 
their problems straightaway but, it was not 
possible for the Chief Minister ot Mahar-
ashtra on the one side and the Chief 
Minister o~ Karnataka on the other side to 
settle their inter-district and regional dis-
putes. Similar problems are there in other 
areas too. In regard to all these things, the 
Central Government has got to have not 
only supervisory powers, but also final 
authority. It is not good giving too much 
powers to the State Governments in re-
gard to these matters. If you continue the 
present process, if you allow the sentimen-
tal suggestions made by the Sarkaria 
Commission of giving all the powers to th~ 
State Governments in the face of risin-g 
inter state, inter-communal and inter-caste 
tensions that had arisen all over the coun-
try. it would be very dangerous indeed and 
it is likely to militate against the stability of 
our country. Therefore, I am more in fa-
vour of the Union Government undertaking 
not only ooncurrent but in some cases 
even super powers to deal with these 
problems. The Centre should not leave 
this final power to the State Governments 
to play mischief or to sit over the issues, 
as and when they arise. I hope. my hon. 
fried will give some special thought in 
regard to the manner in which the prob-
lems' of the freedom fighters can be dealt 
with in a much more sensible, business-
like and conscientious manner that has 
been the case till now. Atthough Indiraji 
initiated this policy with all good wishes, 
successive MinistersIMinisters of State who 
have been placed in charge of it, have not 
bee able to give sufficient attention, suffi-
cient care, sufficient sympathy and moral 
strength to do justice to these freedom 
fighters. Thank you, Sir. 

[ Translation] 

SHRI HARI KEWAl PRASAD (Sa-
lempur): Mr, Chairman, Sir, I thank you for 
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giving me an opportunity to express my 
views on the demands for grants of the 
Ministry of Home Affairs. I would like to 
give some suggestions while supporting 
these demands. Our country became inde-
pendent 0 15 th August, 1947. It is the 
duty of Government and all the country-
men to defend every inch of our territory. 
On account of wrong deeds of previous 
government our borders have squeezed. 
In many part of the country people had 
resorted to underground activities. National 
Front Government has presented a revolu-
tionary budged and brought a change in 
the approach of people. 

We want that the mistakes committed 
by the prevIous government should be rec-
tified so that the poor can feel secured. 
Today the people living in Kashmir, Punjab 
and other parts of country are in the gnp of 
fear. It is the duty of the Minister to remove 
that fear. 

I would like to raise two or three is-
sues before you. After a very long period 
houses have been built for scheduled 
castes and Harijans in Bihar, U.P. and 
Rajasthan but these houses are not in 
their names. A harijan lives In that house 
till he works as a bonded labour for the 
contractor. But as soon as he refuses to 
work as bonded labour his house IS de-
molished with the help of police. If he 
raises his voice against it, he is done to 
death. 

I would like to narrate another inci-
dent. In a village a young girl was raped 
and was thrown in a well. It happened in 
connivance with the police. If the young 
son of a poor farmer raises his voice 
against social evils, these cruel people get 
him challened and prosecuted under sec-
tions 109 and 110 inconnivance with the 
police. 

15.00 hr •. 
[SHAI VAKKOM PUAUSHOTHAMAN in 

the Chai~ 

If anybody leaves his vinage and settles 

in a remote area of the country, his oppo-
nents in the village reach there and in con-
nivance with the police he is declared as 
Naxalite. Police arrest him, take him to the 
police station, beat him and put him be-
hind the bars under section 25 of ams Act. 
If no intimation is given at his house, he 
remains behind the bars. Since under 
section 109 punishment is a must, police 
can arrest any person under section 109 
and treat him as a criminal. During the 
regime of previous government all these 
three sections were misused on a large 
scale. Everybody was badly effected by 
this section. It had made difficult for the 
people to live. If anybody talked about 
distribution of land and existing disparities 
he was formed as Naxalite and action was 
taken against him under this section. I 
demand that the Home Minister should 
take seps to either delete these sections 
or amend there sections to ensure safety 
of people. 

We find that all the industralists and 
contractors had close links with big lead-
ers of previous government. The wine 
contract or any other contractor has links 
with big leaders and ministers and they 
dominate the society and do any profes-
sion they want. If anybody raise any voice 
against them, they take the help of police. 
Today in police department also. the situ-
ation is very curious. In every department 
of police there is union. Everybody in the 
police Oeptt. has got the right of forming 
association. People get their problem 
solved through their associations. But po-
lice jawans do not have the right to form 
union to get their problem solved. I re-
member that late Shri Ramanand Tewari 
had formed a union of police personnel in 
Bihar. Taking inspiration from this U.P. po-
lice personnel formed a police parishad 
but an attack was arranged by the Minis-
ters of the previous government on the 
Police Parishad and destroyed the future 
of young policemen. They were told that 
they had no right to form a union. Officers 
can form an association. Police Jawans 
cannot form an association. 
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While recruiting Jawans in police the 
recruiting team goes to various districts of 
all the states. The person, who gives a 
bribe of As. 15000/- to Rs. 25000/- is 
recruited and the person, who does not 
pay, is declared unfit. We demand that 
steps should be taken to put an end to this 
conventional system. Corruption should be 
checked and Jawans should be recruited 
in police on the basis of merit. 

The condition of Home Gaurds and 
Chowkidars is pitiable in the collntry. A 
Home Gaurd is entrusted with any job 
even if it relates to keeping a watch on 
polling booths during elections, but these 
people get very meagre salary. They do 
not come under any category. In Bihar, 
when Shri Karpoori Thakur was in power 
and in U.P. when Shri Ram Naresh Yadav 
of Janata Party was in power, their salary 
was increased to some extent. Since then 
no increase has been made in their salary. 
They belong to the lowest cadre and they 
d not get remuneration according to their 
work. I would request the Han. Minister to 
allocate necessary funds in this budget in 
order to provide relief to these people. 

So far as the question of the language 
is Cbncemed, the Chief Minister of U.P. 
has not asked the people that they should 
not learn English. One may learn to read 
and write English, but we will not allow 
public use of English. Some of our 001-
leagus are not able to compromise with 
this situation. I will like to tell my col~ 
leagues that when entire country from 
Himalayas to Kanyakumari is one and it is 
the duty of every citizen of this country to 
dAfend every inch of our land. why should 
we forget that the British rulers destroyed 
our language and ruled our country with 
the help of their language. We have got in-
dependence as a result of sacrifices made 
by minion of people under the leadership 
of Mahatma Gandhi, Dr. lohia. Jai Prakash 
Narain and Jawahar lal Nehru. After get-
ting the independence, it was the duty of 
the independent country to pay its atten-

tion to the language spoken by the poor 
living in huts. What is the language of the 
people living in Madras, Assam and TeI-
ugu Desham? What is the language of the 
people in Madhya Pradesh, Rajasthan, 
Uttar Pradesh and Bihar? Can they not 
say that they speak in their mother tongue 
and their own language? You want to 
discard your own mother and love other's 
mother. I would like to say that only the 
British Government would say that English 
could be the language of this country. 
Whosoever loves this country would say 
that English should be removed. Hindi is 
our National language Hindi should be 
promoted. Shri Mulayam Singh Yadav has 
done a very commendable job by ordering 
use of Hindi in all offices throughout the 
State. We would like to teU our friends and 
colleagus that they should to have any 
objection. If you indulge in such thing in 
the name of your own 
language ... (Interruptions) 

[English] 

SHRI A. CHARLES (Trivandrum): His 
son is studying in the English medium 
school. You just ascertain whether his son 
is studying in the English medium school. 

[ Translation] 

SHRI HARIKEWAL PRASAO: H you 
talk ip this manner, what can a person like 
me say? We love the South Indian people. 
We have love for their culture and their 
soil. The son of a farmer, living in a hut on 
the banks of river Yamuna or river Naray-
ani dreams that as our country is one and 
United, We should also have one common 
language. 

When the question of charge arises 
the people of Bihar, Uttar Pradesh, Rajast-
han and Madhya Pradesh work unitedly to 
remove the oongress from power and when 
people come to power, it is very unfortu-
nate that our Minister speaks in English. 
We say that one must speak in Hindi nrst 
and thereafter on. may speak in English. 
We do not have any objection to it. 
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Sir, I would also like to speak about 
pension. Prof. Ranga Saheb has said that 
the State Government has sanctioned the 
pension. A large number of applications 
are pending with the Central Government. 
I have come to know from reliable courses 
that if an applicant fulfil the drive of the 
dealing clerks, he is sanctioned the pen-
sion. If an applicant does not fulfil the drive 
of the dealing clerk, he is not sanctioned 
the pension. I would, tnerefore, urge the 
han. Minister that at least the freedom 
fighters who have been getting pension in 
the States and who are not getting pen-
sion from the Central Government should 
be sanctioned pension. Dozens of high of-
ficers are setting in the offices. They are 
montoring the situation. There IS no reser-
vation there. The previous government had 
said that 18 per cent reservation would be 
provided. I would like to submit to the han. 
Mintster that he would go though the papers 
and state as to how many officers are cov-
ered under reservation in the Ministry of 
Home Affairs. Only 6 per cent officers are 
covered under reservation in your depart-
ment. The prevIous government had prom-
ised to provide 18 per cent reservation, but 
actIon has not been taken in this regard so 
far. With there words, I support the de-
mands for grants of this Ministry and I 
want that you should consider the point, 
which I have mentioned and bring about 
revolutionary charges. 

[English] 

SHRI C. SRINIVASAN (Oindlgul): Mr. 
Chairman. Sir, I thank you very much for 
providing me this opportunity to speak on 
the Demands 101' Grants relatmg to the 
Ministry of Home Affairs. Ever since this 
Government assumed office In the Centre. 
incidents of communal clashes have in-
creased. The unity and integrity of this 
nation today is at peril. The Punjab situ-
ation has worsened further. This Govern-
ment promised eJections in Punjab. This 
Government also repealed the constitution 
59th Amendment Act. 'mmediate\y atter 
three months, they are seeking the ap-
proval of the House for extending the 

President's rule in Punjab for six more 
months. The Prime Minister who had gone 
in an open jeep three months back, visited 
Amritsar a few days ago with tight security. 
This itself shows that three months, Punjab 
has gone to the worst. The remedy lies in 
firm dealing with the terroists. You must 
stop infiltration and training of terrorists 
across the border and for this, you must 
immediately build the security belt. If need 
be, we must also sponsor counter-insur-
gency operations against the country which 
is inciting communal violence in our coun-
try. 

The situation in Jammu and Kashmir 
is worse. than Punjab. The Governor is ri-
diculously claiming that the communal 
clashes have come down. But that is not 
the truth. Killings continue to take place. 
Hindus in the valley are migrating to Delhi 
and other areas in large scale. The grue-
.;ome murder of Shri Mushir-ul-Haq, Vice 
Chancellor of Srinagar University. Shri 
Abdul Ghani, his private secretary and Mr. 
Khera, the General Manager of HMT sig-
nals the victory of terrorism over the State 
administration. This Government released 
three to five terrorists for the release of 
Miss Rubaiya. the daughter of the Home 
Minister. But they could not secure the 
precious lives of the Vice Chancellor and 
the General Manager of HMT after paying 
only one terrorist. If the State authority in 
the valley is to be restored, three things 
have to be immediately done. One, re-
move the Governor immediately who is 
painting a rosy picture of the things, two, 
revive the legislative assembly along with 
the political leadership which was in the 
State and three, persuade the U.S. ad-
ministration to extradite Shri Amanullah 
Khan. the head of the Jammu and Ka-
shmir Liberation Front for trial and punish-
ment in India. These are imperative in the 
interest of peace in Kashmir. 

The communal situation in Gujarat and 
Assam is also extremely bad. In Gujarat, 
the Janata Oal Government supported by 
the fundamentalist Party is unable to con-
trol H18 situation. In Assam UlFA activities 
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have cut off Assam from the rest of the 
country. This is also a very serious thing. 
This Government has been often accusing 
that Punjab and Jammu and Kashmir are 
the creation of the Congress. 

But what about communal clashes in 
Tamil Nadu, which happened after the DMK 
Government came to power? The DMK 
Government has engineered communal 
riots in Dindigul. Dindigul is my constitu-
ency, and named as Anna district by late 
Dr. MGR. The DMK Government changed 
the name of the district as Qaid-e-Millet 
district. This ensued the communal clash 
and one Muslim and one Hindu had lost 
their lives. Several shops have been looted. 
The Chief Minister of Tamil Nadu neither 
condoled the deaths nor compensated the 
damages. He has threatened the people 
with imprisonment under the National 
Security Act. J earnestly appeal to the 
Prime Minster to liberally contribute com-
pensation from his Relief Fund to the vic-
tims and of the damages in the Dindigul 
riots. 

Very recer.tly. Sattur was also en-
gulfed in the communal riots. Seven deaths 
have been reported. Who is responsible 
for this? h is the DMK Government whic:;:h 
is casteist and communal and J would cite 
one instance. The DMK Party held a social 
awareness rally at Tiruchi under the Chief 
Minister of Tamil Nadu. A procession waS 
taken out. In that procession, person was 
dressed as a Brahmin in his traditional 
attire, with the sacred thread and tuft of 
hair on his head and was taken in the 
procession, when the people around had 
beaten the Srahmin with chappals. 

This the savage display of the Chief 
Minister's anti-Brahmin attitude. Therefore, 
Tamil Nadu will turn into another Kashmir 
and a situation may arise when as Ka-
shmir pandits, Tamil Nadu pandits will also 
swarm Delhi and other areas for livelihood. 
The DMK party, since it is anti-Brahmin 
and communal should be banned. 

Sir, on the other day, Mr. Chan-
drasekhar made a very serious charge 
that his telephones were being tapped and 
his residence bugged. He also made a 
statement in this House that he stood by 
that charge. The Government ordered a 
CBI inquiry into the matter and also re-
ferred it to the Privileges Committee. My 
Party leader, Puratchi Tha/aivi Jayalalitha 
is a mass leader, leading politician, Leader 
of Opposition in the Tamil Nadu Assembly 
and member of the National Integration 
Council. Her telephone is being tapped 
ans she is under constant watch by the 
Tamil Nadu police. She is not keeping well 
but she is subjected to all kinds of harass-
ment by the DMK Government. They are 
making another bid to eliminate her politi-
cally. 

She emerged victorious in all the elec-
tions' held in the State. In the recent Lok 
Sabha elections, people of Tamil Nadu 
signified their solidarity with her by reject-
ing the DMK Party outrightly. They made 
their first attempt on her life on the floor of 
the Tamil Nadu Assembly but they failed. 
We demanded an inquiry into the Assem-
bly incident but that was not agreed. Then 
they tried to finish her in a car accident. 
Due to that, she could not attend the 
National Integration Council meeting also. 
They could not succeed in their attempt 
and they bailed out the car driver within 10 
days with simple fine. We demanded an 
inquiry into the incident ad that has also 
failed. Now they are using the police to 
watch her, tap her telephones and try to 
eliminate her physically and politically. I 
demand that a CSI inquiry into the tele-
phone tapping must be instituted and re-
ported back to this House. The people of 
Tamil Nadu will not tolerate any more 
attempts on the life of Jayalalitha and they 
are ready to throw around her to protect 
against the evil designs of the Chief 
Minister of Tamil Nadu. 11 this inquiry into 
the telephone tappins is not instituted, I 
warn the Government that there would be 
a serious mass movement against the un-
popular Government in Tamil Nadu. 
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Any person who disrespects the army 
should be termed as a traitor. When the 
IPKF returned after so much of sacrificies, 
the Chief Minister of Tamil Nadu boycotted 
the reception on the ground that it killed 
Tamils in Sri Lanka. Mr. Karunanidhi has 
committed more heinous crime of disre-
specting the army. This House is the cus-
todian of the constitution. I beseech this 
august House to pass a resolution dis-
qualifying Mr. Karunanidhi from being rec-
ognised as the Chief Minister of TamU 
Nadu. 

I would also like to draw your attention 
to the large-scale political arrests in Tamil 
Nadu. Members of Parliament were de-
tained, brutally beaten and abused be-
cause they demanded the name "t Kama-
raj for a railway station. Even a case was 
registered against me during the Palani 
bye-election. 

The DMK Government has also de-
Cided to put on sale liquor in satchets at 
low price. This would definitely spoil 
younger generation and lead to serious 
law and order problem when there are 
already communal riots in the State. 

There is a growing tendency to shift 
lAS and IPS Officers from one district to 
another very often on political grounds. 
This should be stopped. This badly affects 
their family interests particularly their chil-
dren's education. They should be posted 
In a place at least for three years continu-
ously. Punishment poslngs should be dis-
continued. 

[ Translation] 

SHRI MITRASEN YADAV (Faizabad): 
Mr. Chairman, SIT, I am very grateful to 
you for providing me an opportunity to 
participate in this diSCUSSion. I would put 
forward two or three suggestion before the 
hon. Home Minister through you and con-
clude my speech. As a matter of fact, the 
Ministry of Home Affairs has got the major 
responsibility of the internal security of this 
country and the external security and there-

fore, the importance of this Ministry in-
creases even further. " there is peace in 
the internal situation and stability in our 
country, there may not be any danger of 
external aggression. The manner in which 
our country is being clouded by the dan-
ger, shows that the deterioration in the 
internal security situation are definitely 
mainly responsible for it. If the law and 
order situation in Kashmir and Punjab would 
not r.ave deteriorated, Pakistan would not 
have got a chance to indulge in such 
disruptive activities. Pakistan has tried to 
take undue advantage of the resentment 
in Punjab and Kashmir, because we were 
not able to control the situation there. Our 
Government and the Ministry of Home 
Affairs could not control the situation there. 
Due to such a situation of discontentment, 
Pakistan elements got an opportunity to 
enter our territory. When we concentrate 
our attention to find out as to why this 
happening, we find that no concerted ef-
forts have been made during the last 40 
years to keep the country united. No ef-
forts have been made for consolidating the 
integrity of the country. The previous 
Gover'lment could not remove the eco-
nomic, social and educational disparities. 
Due to unprincipled politics, the person 
ruling the country from time to time tried to 
make agreement with all riots of wrong 
policies with a vilne to remain in power. 
This gave an opportunity to all communal 
forces to raise their head. 

Sir, just now one hon. Member was 
speaking and he was referring to commu-
nalism. H communal fenzy is not checked 
in the country, you cannot save India. Not 
only Pakistan, but even a weaker country 
than Pakistan can deceive you and inter-
fere in your affairs. Today a rift has been 
created in the country. If you see any 
field, whether it is Tamil Nadu, Bihar or 
Uttar Pradesh, the feeling which is being 
created in the country cannot save the 
country. Communal fenzy is being spread 
in our country in such a manner that it 
continues unabated. A deliberate frenzy 
was created by allowing laying of founda-
tion on the disputed land of Babri Masjid 
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and Ram Janambhumi on 9th November 
last year so that Hindu voters may be 
attracted. Now other section of Hindu 
community is going to lay foundation of 
Ram Temple there. They will again create 
communal frenzy. How many times would 
there be laying of foundation for the temple? 
Why is this frenzy being created to incite 
Hindu Commumty? Why is this all being 
done? This all is being done to open the 
shops for looting the people and to collect 
the subscriptions in the name of founda-
tion laying ceremony. It is being done to 
Incite the Hindu community in the name of 
formation of Dharma Jagran Morcha. Why 
IS all this being done? Our country does 
not have any danger from Pakistan, our 
country is facing danger from our own 
people. If these persons are not identified, 
you cannot save Pakistan. Hon. Minister, 
Ministry of Home Affairs and the Govern-
ment of India are greatly responsible for 
the poision of communalism that is being 
spread in the country. The government 
should take some positive steps in this 
direction you cannot check this trend by 
force. How much Police force can you 
keep at Kanpur, Faizabad, Ayodhya, Var-
anasi and Kashi? If you are going to do so, 
you should try to check this trend, if the 
mosques were temples earlier, then those 
temples were also Boddh temples earlier 
and Boddh temples were Shiva temples 
earlier. This fact should also the kept in 
mind. I would, therefore, request you that 
a law should be enacted to maintain the 
statu quo of mosque and temples prior to 
1947. This situation should not be allowed 
to be disturbed. By doing so you should 
assure the people that the position of 
temples and mosques would not be al-
lowed to be disturbed. People should be 
assured that this is a secular country and 
religious feelings of the people would not 
be allowed to be hurt. This fire cannot be 
extinguished by force, but it would further 
flare up. Unless you create a feeling of 
paternity among Hindus and Muslim, this 
fire can not be extinguished. It can be 
brought under control by constructive steps 

and not by force. Unless you formulate 
such programmes and take steps in this 
direction, this fire of communalism cannot 
be extinguished. Therefore, if efforts are 
made to divide the people in the name of 
language, religiol"' and caste in the country 
and if communal forces are allowed to 
have their full play, then country can not 
be saved neither from Pakistan, not from 
Nepal and Srilanka, because it has been 
my experience that communal iorces are 
indulging in the act of creating disturbance 
in the country and the government is not 
taking any positive steps to check such a 
situation. 

Sir, according to the present situation, 
Vishwa Hindu Parishad has submitted a 
list of 300 mosques and monuments which 
are to be converted into temples. Accord-
ing to them, even Taj Mahal has been 
constructed on the site of the temple, would 
it also be connected into a temple? Would 
the government prohibit the activities of 
the people spreading communal tension or 
not? I would like to urge that a Bill should 
be should brought fo~ard in the House to 
maintain the status quo of religious places 
pnor to the situation of 1947. If you cannot 
bring forward such a Bill, you may say so 
and we will introduce such a Bill. But if we 
bring forward such a Bill, it will bring bad 
name to your government you should 
therefore, bring forward such a Bill so that 
all the monorities in the country whether 
they are Punjabi, Muslims or other castes 
may have such a guarantee. If the govern-
ment cannot give such a guarantee, then 
let Khalistan be formed. If some people 
want to create Hindu Raj and communal-
ism is being encouraged, then why should 
Khalistan or independence of Kashmir be 
opposed? You should allow whatever is 
happening. Whatever people demand 
should be conceded and let the country 
disintegrate. Sir, I was submitting that 
leaving aside all communal parties, all the 
forces within the Congress Party and rul-
ing party or within CPI, CPM, other parties 
and independent members should collec-
tively implement a programme to fight com-
munal forces, otherwise there is a very 
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great danger to our country. H it is not 
done, unity of our country many not be 
maintained, there may not be internal peace 
and we can not protect our CC'untry from 
foreign countri'?s,. Communalism can not 
be checked by use of force. If you are not 
vigilant towards the fire of communalism 
which is being spread in the country, you 
are not reading the real pulse of India. I 
would also like to say that you do not 
deserve to remain in the power. I would 
therefore, request you to reply to my points 
and you should explain as to what is being 
done by your government in thIs regard .. 
You should also enact a law before the ad-
journment of this session that temples, 
mosques and churches would r,ot be al-
lowed to be attacked by other community 
and status quo anti would be maintained. 
With these words, I conclude my speech. 

[English] 

SHRI A. CHARLES (Trivandrum): Mr. 
Chairman, Sir, it is with a very heavy heart 
that I stand to speak on the Demands for 
Grants of the Ministry of Home Affairs. The 
general law and order situation throughout 
the country espeCially in the North and 
certain North-Eastern parts has been much 
deteriorated and disrupted that it calls for 
serious concern to all those who are com-
mitted to non-violence and to those who 
always stand tor strengthening the secular 
value for which the country has stood so 
far. 

have been carefully listening to al-
most every speaker from the Treasury 
Benches. Most of them have only accused 
the previous Government for all the mal-
adies and for the present-day communal 
and other problems that the country is 
facing. Through you, , would ask them, 
how long they will be able to continue in 
power-a weak Government, a minority 
Government that depends on two cratches 
which are ideologically poles apart. How 
long will you continue accusing the previ-
ous Government and finding fault with 
them? What are the positive actions you 
have taken? , must say that secularism is 

tAe very essence of our democracy and 
the first casuality after this Government 
has come to power is secularism. Can 
they deny that? They have been saying 
about the communal forces which have 
been here before they came to power. I 
would point out only two instances. First is 
the Sabri Masjid case. I am surprised to 
say that many Members have spoken about 
it without knowing even the basic facts. 
How has this Babri Masjid problem come 
to limelight? It has been here since the 
time of independence. H was only due to 
the court's order that the problem now 
developed. I would ask the Government 
either the Home Minister or the Prime Min-
ister to make a statement on the reported 
press report given by our dear friend Ad-
vaniji, after the last elections to the As-
semblies. He has stated, it was widely 
published in the papers, "Babri Masjid need 
not be demolished but it must be removed. 
A decision to this effect shall be taken by 
the people of India, the people of India 
means 'Hindus'. That was the report. Who 
is creating communalism here? I want a 
clarification either from the Prime Minister 
or from the the han. Home Minister whether 
they stand by the declaration of leader of 
the BJP on whose support the Govern-
ment survives. H that is so, what a great 
fall. Where are we going? What is the 
plight of this country? I can speak for 
hours together on this. 

Dr. Ambedkar is one at the greatest 
sons of India. I am pained to say that the 
Prime Minister of this country has politi-
cised even the birth centenary celebra-
tions of such a great man. This is the ~'ear 
of the birth centenary of Or. Ambedkar. 
Any sensible GovernrT,ent in power would 
have celebrated the birth centenary of a 
great leader in manner that is befitting to 
him. 

I am happy that Bharat Ratna has been 
awarded to him. I am also happy that his 
portrait is now displayed in the Central Hall 
of the Parliament. But I am ashamed to 
say that here is a Prime Minister who 
made a public statement that so far Dr. 
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Ambedkar was an untouchable to the 
Parliament This a disgrace. I would ask 
the Prime Minister where was he during 
the last quarter of a century. Every drop of 
blood in that man is that of the Congress. 
It any horn has been done to Dr. Am-
bedkar by the Congress, who was respon-
sible for that. Can the present Prime Min-
ister disown it? 

I may now say what the Congress has 
done to honour that great man. I have 
been a student of law. While I was study-
ing the history of our Constitution, my 
professor very emotionally taught me that 
Dr. Ambedkar was the Chairman of the 
Drafting Committee of our constitution. He 
was called the father of the Indian Consti-
tution. You go and see outside the Parlia-
ment House. His statue is there pointmg 
the Parliament House, the seat of power in 
the largest democracy of the world. In the 
TV programme every evening when the 
Parliament News is announced. it was the 
Congress Government whICh disptayed that 
great man. 

Now they have placed a portrait in the 
Central Hall. Who will see the portrait? 
Only MPs and discarded MPs. Can any-
body else see that portrait? Can a com-
mon man see the portrait? 

What happened in the constituency of 
the Prime Minister? during the birth cen-
tenary year of Dr. Ambedkar, a Harijan 
has been burnt alive in the constituency of 
the Prime Minister. 

During the birth centenary year of Dr. 
Ambedkar has the Government brought 
forward any programme like giving a 
hundred huts to the Harijans who are in 
the pavements or under the trees. Have 
they got any programme to give employ-
ment to a hundred poor families? The 
Prime Minister is now playing the commu-
nal carei. .. has no programme. He wanted 
to cash in out of the communal feelings of 
the poor Harijans ." placing a portrait. The 

time is limited, otherwise I would have 
spoken much about it. 

MR. CHAIRMAN: I am happy that you 
are reminding yourself. 

SHRI A. CHARLES: Dr. Ambedkarwas 
the one man who stood against communal-
ism. So he joined Buddhism believing that at 
least there would be no casteism. But now 
there is a Government which has come 
forward with a Bill to give protection to the 
neo-Buddhists who are Harijan converts. H 
you do that, then what about the Hindus 
converted to Christianity? Article 14 of the 
Constitution specifically states thatthere shall 
be equality befor law and equal protection of 
laws. But here are Harijans converted to 
Buddhism and Harijans converted to Chris-
tianity. This Government has created cas-
teism and communalism among the Har-
ijans, among the Christians. One day they 
will have to answer that. 

About the Sarkaria Commission a lot 
has been said. I pointedly ask a question. 
The Home Minister is not here now. When a 
question was asked about the manner of 
appointment of Governors, the Home Minis-
ter said the Governors will continue in office 
so long as they enjoy the confidence of the 
Government. I stop there. Is this the recom-
mendation of Sarkaria Commission? That is 
the way how Governors are shifted like clerks 
by the present Government. 

Coming to Kashmir everybody knows 
that. The Problem of Kashmir has been there 
right from the days of independence. The 
Congress is equally responsible. But what is 
the cause of the sudden spurt of violence 
which developed there? In the last session of 
Parliament, speaking under the Motion of 
Thanks to the President's Adress. Rajivji 
asked a few question wtwn the Prime Minis-
ter and the Home Minister both were pres-
ent. I am repeating that question. I hope the 
new Minister will communicate to the Gov-
ernment. We have a right to get an answer. 
Is it not a fact that the present spurt of 
violence has increased with the release of 
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Dr. Rubia, daughter of the Home Minister? I 
fully share the agony of the father, when the 
life of his daughter is in danger. I am also a 
father of three children. When the life of our 
child is at stake, we can understand the pain. 
But, quite unfortunately, five dreaded terror-
ists have been released, just to save the life 
of the daughter. Is this the Government, 
which speaks of values. t am sorry.- the 
Home Minister is disgracefully occupying 
the chair of the Home Minister. What a great 
fall! What is his right there? Shri RajivGandhi 
asked two qustions. They are, whether Dr. 
Rubia was kept in a mosque very close to the 
residence of the Home Minister and was it a 
fact that food was being sent to his daughter 
every time, from the house of the Home 
Minister. Sir, there is a cloud of suspicion 
over there. 

Sir, I gave a Calling Attention Motion. 
There was a news Item that an eight page 
note was given by the present Minister in 
charge of Kashmir Affairs, Shri George Fern-
andes to the Prime Minister telling that the 
Home Minister has got a link with the terror-
ists. What is happening in this country? I am 
happy that the new young Minister has been 
inducted to the Home MinistrY. I hope that in 
his hands, things will improve. But there is a 
cloud of suspicion about the present Home 
Minister. There is a saying that Caesar's wife 
shall be beyond suspicion. I would plead with 
the ruling party to see that the seculity and 
integrity of the country is retained. 

In another discussion, pointedly one 
question was asked about Article 370 of the 
Constitution. The Prime Minister stood up 
and said thatthe present Government stands 
by Article 370. Immediately Shri Advani stood 
up and he said that he stands forthe abolition 
of Article 370. 

MR. CHAIRMAN (SHRt VAKKOM PU-
RUSHOTHAMAN): Please conclude. 

Sf IR. A. CH,\RLES: 'am fll1!s'1lng. SIf, 
I have not spoKen on any other Demands. 

MR. CHAIRMAN: But these are all old 
stories. 

SHRI A. CHARLES: No answer has 
been given, Sir, I asked a pointed question 
about Kashmir. What is needed now, in 
Kashmir is not only military action and disci-
plinary action against the terrorists, but also 
a healing touch for the people, the common 
man 'who are hurt and who are not in the 
mainstream now. I ask the Prime Minister 
and the Home Minister as to whether they 
will be able to win the confidence of the 
people of Kashmir who are outside the main-
stream of the nation, so long as a party, 
which stands for the aboilition of Article 370 
supports the present Government. That is a 
very emotional issue. I would plead with my 
friends on the other side-the treasury 
benches or the BJP-that in the interest of 
the nation, kindly look back and see whether 
the policy regarding Kashmir can be changed. 

Sir, I am not saying anything about Shri 
Jagmohan. It is an irony that when the pres-
ent Home Minister was the pce a few years 
back, he took Jagmohan to topple Farooq 
Abdullah Government and to install Shri 
Shah. He suddenly became an Angel and 
received garlands from th then Opposition 
who is running the Government now when 
he left the congress. The very same Home 
Minister, has now taken Shri Jagmohan and 
toppled Farooq Abdullah Government once 
again. What is your answer for all these? 

'Sir, -",e more thing is there and that is 
about the Delhi Administration. I have seen 
a report whIch is very much disturbing. Delhi 
is the national Capital. We all feel proud that 
we have a Capital which is cosmopolitan. At 
page 41 of the report, there is an alarming 
news. I have gone through the report which 
was presented on 14.12.1989, by the Com-
mittee whIch was constituted to look into the 
Reorganisation of the Delhi set up. On going 
through that, I felt that the Committee has 
gone far beyond the terms of reference given 
to them. The terms of reference given to 
them were to recommend for the reorienta-
tion of the administrative set-up of Delhi 
within the constitutional framework. But they 
have gone far beyond that. t quote the last 
sentence: 
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"Informal discussions have been initi-
ated with important parties for reach-
ing a consensus on the main recom-
mendations as some of them may 
require amendment of the ConstItu-
tion." 

So, that was not contemplated there. I 
warn this House that if you are going to give 
statehood to Delhi, that will be the beginning 
on the next stage of diSintegration of this 
country. There will be a lot of people to claim 
that national capital should be shrlted from 
Delhi to some other place. This will seriously 
jeopardise the democratic values of this 
country. So, do not open such issues. 

They say that they are gOIng to imple-
mentthe Mandai Commission's report. That 
is another Pandora's box. 8e careful about it. 

I am not diSCUSSing Punjab because we 
all know What is happening in Punjab. But 
what has happened after this Government 
came to power? The ViSit by the Prime Min-
ister to the Golden Temple was held on 7th 
December last year and he became a great 
hero. Thereafter a broad consensus was 
reached in the all-party meeting. FInally, on 
11 th January this year, a resolution has been 
adopted. But what action has been taken to 
solve the Punjab problem? Can the Prime 
Minister go there now as a hero? We have 
watched the teleVision. What happened last 
time? Our country is going towards a very 
very dangerous situation. I would request 
the present Government to look into all the 
aspects and forget the political differences 
and work together so that communal har-
mony is created in our country, and the 
problems facing the country get solved and 
democracy saved. 

l Translation] 

SHRIJANARDAN V ADAV (Godda): Mr. 
Chairman, Sir, I rise to support the demands 
for grants of the Ministry of Home Affairs. I 
would like to inform the Government through 
you, Sir, that the internal security of our 

country is in danger today. Through you, Sir, 
I would like to give some suggestion to the 
government to strengthen the unity and 
security of the country. 

After the partition of the country, more 
than one crore of refugees has settled in 
various parts of this country. Even after 42 
year, the previous government did not take 
any action to ensure an honourable living for 
those refugees. Through you, Sir, I would 
like to inform the government that after Bang-
ladesh war in 1971, more than one crore of 
foreigners have intended in our country. The 
largest number of intruders have entered 
Bengal. So far as I know, 54 lakh Bangla-
desh intruders in Bengal only are depriving 
the original residents of Bengal of their rights. 
The people in Bengal are starving in the 
absence of job opportunities because these 
foreign intruders have enrolled themselve as 
voters in Bengal. The prevIous Government 
have more importance to power than unity 
and integrity of the country. They were con-
tinuously deriving the benefit from foreigners 
by enrolling them as Indian Citizens and were 
continUing In power. There is CPM govern-
ment Bengal. People had a feeling in their 
mind that CPM Governmet would expect the 
foreign nationals from the state, but even the 
CPM Government did not make any efforts 
to expel the foreign nationals from the state. 
I would like to inform the Government that 
approximates one erore of foreigners from 
Bangladesh above have settled in variou~ 
parts of the country. Assam continuously 
fought for five year for outrlng the foreign 
intruders. Accord was signed thereafter and 
their Government was formed, but even that 
government was not able to oust the foreign 
national from the state. 

SimIlarly Bihar is also ;n close proximity 
of Bangtadesh. A large number of foreigners 
from Bangladesh have settled in the districts 
of Pumea, godda Pakim-Sahibganj. Kish-
anganj, Rajmahal and Damka in Bihar. Their 
number is about 20 lakh. The government 
would find from the census of 1970 and 
1980-81 that this growth of foreigners is 
truen the district of Purnia, Kishanganj and 
Rajmahal. The growth rate of population for 
Bihar in 1981 was 23 per cent. whereas the 
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growth rate of Purnea and Kishanganj was 
62 per cent and that of Rajmahal was 48 per 
cent. This fact shows that no action was 
taken to check the infiltration of Bangladesh 
intruders in Bihar as well. 

The border of our country is 1600 kms. 
long. No action was taken to seal that border. 
As a result 5.5 lakh Bangladesh nationals 
are ".mtering our country every year and they 
are spreading throughout the country from 
Bengal. There are more than 3 lakh foreign 
nationals in Delhi alo:1e. Due to infiltration of 
such a huge number of foreign nationals 
from Bangladesh, the economy and political 
situation of the country has been adversely 
affected. 

On !he other hand, lakhs of intruders 
from Pakistan have entp-red Rajasthan, 
Gujarat, Kashmir and Punjab. Shri Bhairon 
Singh Shekhawat had asked the then Chief 
Minister, Shri Haridev Joshi in the last Vid han 
Sabha about the number of persons having 
dual citizenship In Rajasthan, he had told 
that the number of persons having dual 
citizenship was 5,000. This number is admit-
ted by the state government of Rajasthan 
Itself. But no steps have been t~ken to oust 
these 5,000 foreign nationals from Rajast.-
han. 

I would like to submit that foreign nation-
als in all the countries of the world, whether 
they have been issued ration cards or their 
names have been enrollad in the voters lis\s 
are ousted from those countries. It is essen-
tial also. I would like to urge upon the govern-
ment that crores of foreign~rs who have 
been residing in India, should be ousted, 
otherwise internal security of the country 
may be jeopardised. 

Recently armoured hides have been 
POsted by Pakistan on Kashmir border. 
Foreign nationals are already living in the 
country to help them, which my prove a 
serious danger to our country. Foreign na-
tionals are involved in the disturbances in 
Bihar and Bengal. They arE) indulging in 
undesirable activities like rate of spurious 

drugs and dacoitis. Immediate action should 
be taken to oust them. 

I would like to speak about reorganisa-
tion of econom ic states. Chhota Nagpur and 
Santhal Pargana in Bihar are two such 
dangers. The population of these areas is 
two crores and there are 85 assembly seats. 
There are rich deposits of minerals there, tlut 
the people in the region are the poorest. The 
Harijans, and tribals living in Chhota Nagpur 
and Samthal Pargana are being exploited 
and they are sufferers. A state of 'Vanachal' 
should be set up for their upliftment. When 
small states having a population of 4 or 5 
lakhs could be created in Assam so that 
those small states and there areas could be 
developed, then why-could a separate state 
not be created for Chhota Nagpur and 
Samthal Pargana having a population of 2 
crores. There are means of development 
there; therefore, a separate state of 'Vaman-
chal be set up for the development of this 
region. 

Mr. Chairman, Sir, I would like to say 
one thing about the intelligence Bureau. The 
work of intelligence Bureau is to collect infor-
maton about the internal security of the 
country of the country and submit them be-
fore the govenment, but the previous gov-
ernment utilised the intelligence Bureau to 
collect information for sustaining the govern-
ment. BurealJ, can spend any amount of 
money and r 0 account is furnished. Many 
allegation of embezzlement have been made 
in this regard. I would urge the government 
to make an enquiry about the funds dis-
bursed to the Bureau and as to how it was 
spent. There is an urgent need to enact a 
pourfullaw for strengthening the inteiligence 
Dpariment in the country. The government 
should enact such a law. All the information 
has been furnished to the present Prime 
Minister through llletter. 

I would also like to draw the attention of 
the government to a circular. A circular has 
been sent to all the District officers that If 
some one has personal Arms Licence, it is 
valid for that particular district only and that 
parson can not take the Arm out of the 
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district. It is a very wrong circular. Arms 
licence should be valid for the entire country. 
Therefore, this circular should be withdrawn. 

So far as the question of Communalism 
is concerned, we have to be mentally pre-
paroo to end communalism. To make a 
speech in Parliament is a different thing, but 
when candidates seek votes, they establish 
contact with communal elements and en-
courage communalism. Therefore, if this 
country is to be developed. serious efforts 
would have to be made to solve the prob-
lems. The members form the opposition 
have said that five dreaded terrorists were 
released to seek the release of the daughter 
of the Home Minister, Dr. Rubaiya. I would 
like to tell them that during 1989, Dr. Farukh 
Abdullah released 70 ultras and in spite of 
that he was made Chief Minister of Kashmir 
twice. There is a conspiracy going to disinte-
grate Kashmir from the rest of the country. I 
would like to draw the atlention of the gov-
ernment towards it. 

Wrththere words, I conclude my spe~. 

SHRI HARMOHAN DHAWAN (Chandi-
gam): Ur. Chairman, Sir, I am grateful to you 
for giving me an opportunity to speak on the 
demands for grants relating to the lVIinistry.of 
Home Affairs. 

Mr. Chairman, Sir, today our county is 
facing the problems of sece~sion;sm and 
terrorism. Communal forces are on the rise. 
All the countrymen are concerned about it. 
Our friends in the opposition hold the Gov-
emment responsible for the happenings in 
Kashmir and other States. But the congress 
party also can not absolve itself from this 
responsibility. Congress party is also re-
sponsible for the happenings there during 
the last 42-43 years. Whatever the congress 
party has been doing there, cannot be tor-
~r)tten. 

15.59 hr •. 

[DR. THAMBI DURAl in the Chaitj 

Our friends in the opposition particularty 
made a reference to Dr. Rubia. the daughter 
of the Home Minister. in connection with the 
happenings in Kashmir today. However. we 
would like to ask them as to where they were 
when all this had happened. Is it not a fact 
that 25 terrorists were released till Decem-
ber. Thereafter 45 terrorists were released 
who were arrested in connection with terror-
ist activities. In view of the situation prevail-
ing in Kashmir today. our Prime Minister 
deserves our gratitude for his act of benev-
olance to grant relief to the extent of Rs. 1 
crores for those Kashmiri people who have 
been forced by the situation there to flee their 
places of residence there and take shetter in 
Jammu and Delhi. However it is not ade-
quate. In a situation like this, it becomes our 
duty to pay special atlention to these people 
who t"lavp been forced to flee their homes 
an~ llearths. 

We all know what is happening in Punjab. 
I hail from Chandigarh which is in Punjab. 
Chandigarh being the capital of Punjab, we 
are all the more worried. There is a dire 
necessity of improvement of situation in 
Punjab. After sun set police retire to their 
respective police stations and the civil au-
thorities return to their homes leaving behind 
the common man and the labourer unarmed 
and unprotected. 

There was a bomb blast In Batala on 3rd 
April. It s said that the blast had occurred at 
2.45 p.m. I had visited the Governor at about 
3,O'cJock and remained with him till 3.45 
p.m. For a duration of about an hour and a 
half, . t was with him. The Governor was 
unaware of an occurance of an incident of 
such magnitude. In such a situation one can 
very well judge the consequences that might 
follow. It could result in spread of communal 
riots to other cities and the administration 
would not have been able to controltthem. 
The administration would not have b~en 
able 10 ~And ,.p. ·inforcements even if it wcmled 
to. Similarly the medical aid could not have 
been rushed there despite the administra-
tion is intentions to do it. In view of this my 
suggestion to the han. Minister would be that 
the situation in Punjab is not Ikely to improve 
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unless the people at the helm of affairs are 
made to function in a responsible manner. 
Stern action should be taken against the 
people found guilty. 

While speaking on the Demands for 
Grants relating to the Ministry of Home Af-
fairs, I would like to convey the feelings of the 
people of Chandigarh union territory which is 
covered under Demand NO.94. Chandigarh 
is a beautiful and planned city. It had a 
population of about six and a half lakh and is 
spread in an area of 110 square Km. The 
people of Chandigarh are in favour of keep-
ing Chandigarh a union territory only. They 
are not inclined to go to either Punjab or 
Haryana. Talks in this respect are going on 
since long. Whenever there is a move to 
settle the Punjab issue, the people of Chan-
digarh are made the escape goat. What I 
would like to suggest is that Chandigarh may 
be allowed to retain the states of a union 
territory. Whenever there is any move to 
settle the Punjab issue, the people cjf 
Chandgiarh should be invariably associated 
with it. 

Secondly, Chandigarh is the most edu-
cated territory. The astonishing factor about 
it IS that the top heavy administration of this 
small union territory is so high that one can 
not imagine. In other States, a district has a 
population of 20-25 lakhs and the area is 
much larger, whereas Chandigarh is having 
an area of 1 10 K. M. and a population of six 
and a half lakhs. In the districts of states, 
there isa D.C. and S.P. to runthe administra-
tion, while in Chandigarh, Governor admini-
stration is there, it has one adviser, 6 I.A.S. 
officers and 16 I.P.S. officers who vie with 
each other to secure the posting there. In 
addition to this, Chandigarh has one I.G.P., 
one S.S.P., there SPs, 11 D.S.Ps and about 
4000 policemen. Even that much of staff is 
not able to cope with the demands of the 
administration of the union territory. So, we 
will have to look into this top heavy admini-
stration to ensure smooth administration 
there. 

It is a strange thing that Punjab lacks a 
democratic set up of any sort, though it is a 

very advanced state as far as education is 
concerned. There is no Corporation and no 
Member of Legislative Assembly. I am the 
only elected pub~ representative. People of 
Chandigarh have been fighting for some sort 
of democratic set up for Chandigarh. Lease 
system also has been introduced in Chand i-
garh. I will give you an example of how a 
system compares with another system. A 
person gives lease to another person, while 
another person does not give any. People 
are making a demand for its complete abo-
lition. 

Central Government employees in 
Chandigarh have been fighting for quite some 
time forgrant of 82 city status to Chandigarh. 
According to the 1981 census, the popula-
tion of Chandigarh was four lakhs, twenty 
two thousand and eighty hundred forty one 
apprOXimately. As per the creteria laid down 
in this regard, it should have been accorded 
the status of 8-2 city at that time itsalf, but the 
same had not been accorded so far. I would 
urge that it should be done immediately. 
Employees in U.T. Chandigarh had been 
fighting for long for Punjab cadre grades. 
Chandigarh administration has formulated 
rules for subordinate services. People in 
these services are demanding that these 
rules should be amended. This demand of 
these people should also be met. The grants 
meant for Chandigarh have been given in 
Demand No. 94 because it is a union terri-
tory. The total amount earmarked for Chan-
digarh is Rs. 153.98 crores of which an 
amount of RS.55.97 crores is under plan 
head and Rs.98 crores is under non-plan 
head. Contrary to the claims of the Govern-
ment that it would take care of rural sector, 
the amount set aside for the villages from 
plan head amounts to only one percent. The 
total number of villages there is 22 for which 
an amount of Rs. 19. 79 lakh has been pr0-
vided. This position should be rectified. 

Now slum clearance is another thing 
which is :J r;;HH?r of shame The people who 
contribute in the making and improvement of 
this city live. miserable life here which is 
akin to living in hell. For these people a total 
amount of Rs.19.18 lakh has been provided 
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which is quite insufficient. It should be in-
creased. Then for Scheduled Castes and 
Scheduled Tribes merely an amount of RS.27 
lakh has been provided which s too meagre. 
As regards the shortage of drinking water, I 
would submit that drinking water problem 
has been there in the city for the jast 20 
years. Even after the implementation of the 
plan made in this regard. there would still be 
a shortage of 27.27 N.D. by 1991-92. So, 
Government should formulate a plan in this 
regard on priority basis and thiS drinking 
water shortage should be removed. 

16.00 hrs. 

[English} 

SHRI TARIT BARAN TOPDAA (Bar-
rackpore): I want to make one submIssion. 
I would like to dr~w the attention of the House 
that probably a fire has broken out a few 
minutes before at Motia Khan area, in Jhon-
paris. That is the position. I have smoke 
coming out. 

MR. GHAIAMAN: let the Members 
speak first. 

SHAt TAR IT BARAN TOPDAA: I want 
that the Home Minister should keep In touch. 
The smoke is still there and it is rising height. 
Anybody can go out and see for themselves 
the smoke. 

The Home Minister is there. He will take 
care of it. 

( Translation] 

SHRI SULTAN SALAHUDDIN OWAISI 
(Hyderabad): Mr. Chairman, Sir, Every 
memnber, here put forward his views and 
wanted that justice should be done to him. I 
want that the justice should be done to me 
first. We indulge in tall talks here..... (Inter-
ruptions) 

··Expunged as ordered by the ChaiT. 

SHAI P CHIDAMBARAM (Sivaganga): 
Sir. he cannot say that against the Chair, he 
is accusing and making reflections against 
the Chair. (Interruptions) 

MR. CHAIRMAN: No, MrOwaisi. Pleas 
listen. I want to make this clear: your chance 
has come. Only because you made a re-
quest. I am giving you the chance, some-
what' as a matter of priority. This is not the 
way to speak. 

( Interruptions) 

AN HON. MEMBER: All these remarks 
should be expunged. 

MR. CHAIRMAN: Who do you say all 
these things, about Members from Kerala. 
and other things? Don't casfaspersions on 
the Chair. Everybody is interested; what can 
I do? But you cannot speak like that. I cannot 
allow it. 

( Interruptions) 

MR. CHAIRMAN: There is some method 
which we have to follow. I cannot allow it; I 
will not allow it. What you said, is not to be 
recorded. It is not allowed. Don't record. 

( Interruptions) 

MR. CHAIRMAN: I am not allowing 
what Mr. Owaisi said. 

( Interruptions) 

[ Translation] 

SHAt SULTAN SAlAHUDDIN OWAISI: 
I am grateful to you that you gave me an 
opportunity to speak. In our country the law 
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and order situation has deteriorated every 
where. There is no rule of law. Now the 
question arises as to what, after all, are the 
causes for this deteriorating situation for the 
last forty years. Whe" we take a patient to 
the doctor, first of all he tries to find out the 
root cause behind the sickness. Once we are 
able to diagnose the ailment, It would be 
easy to treat it. During the last 40 years 
things have gradually reached such a pass 
that they have become a source of danger to 
the country itself. Situation in Kashmirtoday 
is very grave. Since the time at my disposal 
IS not sufficient, I would like to quote only a 
sentence which has been said about the 
solution of Kashmir problem. It runs thus: 

"we should not only love the territory of 
Kashml~ but should love its people 
also". 

If along with our love for the territory of 
Kashmir, we love the people of Kashmir, it 
will solve the problem of Kashmir. But our 
experience in this respect tells a different 
story. Of course some apparent benefits will 
be there, but it will not be ea$y to heal the 
deep wounds inflicted as a result of this. So 
if we want to undo the wrongs committed 
during the last 40 years, we should win over 
the people of Kashmir. Only then the prob-
lem can be solved. But if we want to solve the 
problem by use of force, it won't work. On the 
other hand we will have to see what is 
happening in Kashmir, Punjab, Assam and 
other places. We have to see whether ou.r 
country is landing itself. Why fresh issues 
are being brought to the surface. When 
offering of namaz is not something new to 
Babri Masjid, it has 500 years old history, it 
is not understood a demand is suddenly 
made to r&move that Masiid. The Govern-
ment have entered Into a political under-
standing with those very people who claimed 
to have made political gains by making an 
issue of this Babri Masjid. Now their inten-
tions can very well be judged as to what is 
their motive and how they want to achieve 
that. 

Kanpur and Gujarat and other places 
are riot torn today. In Mathura, a mosque 

was set aka. One can not take a view of all 
this situation which sitting here. It is not that 
simple. If this is allowed to go unchecked, it 
will vitiate the atmosphere of the entire coun-
try . Terrorism is being condemned by one 
and all. Terrorism has created an atmos-
phere of fear where even VIP's do not find 
themselves safe. They are constantly living 
In the shadow of death. How can a common 
man feel safe in such circumstances. Today 
disturbances are taking place in every part of 
the country. These disturbances create a 
feeling of insecurity among the minorities. 
This prompts them to take precautionary 
measures which again give rise to law and 
order problem. We should settle all these 
issues first. Merely using secularism as a 
slogan will not do. The minority communities 
here must also confirm it. Only then, the 
world wili accept us a secular nations. Mr. 
Advani can bostof being secular, but as long 
as the minority communities of the country 
and the Muslim community do not vouch for 
that, this country cannot be called a secular 
country. The need of the hour is to move 
forward taking into confidence the minority 
communities. 

The present law and order situation of 
the country if known to everybody. I would 
like to dwell at some length, upto the situ-
ation prevailing in Andhra Pradesh. Today 
Naxalites are running a parallel Government 
In Andhra Pradesh. The Law velating to 
ceiling in respect of land holdings in Andhra 
Pradesh provides that a person C2.n hold 
land upto 25 acres only. But the naxalites do 
not permit any body to hold more than 5 
acres of land. If somebody does possess 
land in excess of that, he is forced on the gun 
point to distribute that to persons named by 
them. One has to abide by it, he cannot 
protest. They are forced to give evidence to 
that effect in the courts there. Now let me 
know who is ruling Hyderabad and who is 
ruling Nizamabad for that maner. Who is 
ruling the entire district? The prevailing law 
and order situation is not hidden from any-
body. We have a strange arms licencing 
policy there under which a licence holder can 
not carry any of his arms out side the city, 
though he may be possessing lands outside. 
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Now what is the use of such arms licences 
when one can not carry his arms outside the 
city. It is a strange policy indeed. We all know 
about the results of such policy. Is an arm 
licence holder in Delhi not permitted to carry 
his arm to any place out side Delhi? Shall I 
have to come to Parliament. With my axni 
dangling in my neck? When people in Delhi 
are permitted to carry their arms even out 
side Delhi why an exception has been made 
in this matter in respect of Hyderabad. If , 
sense any danger when going out of Delhi. I 
will definitely carry my arm along with me. 
What I mean to say is that the policy adopted 
in Hyderabad in thiS regard is very strange. 
Prevailing situation requires a leap forward. 
" I am allowed a minute or two. I can explain 
to you the situation in Hyderabad where a 
large number of people are being murdered. 
When prisoners and murderers are released 
by courts, public shoot them as soon as they 
come out and they die. Has anybody tned to 
find out the reasons behind it. It is due to this 
factor that law and order situation there has 
worsened. Such a person has been made 
chief minister there ....... (Interruptions) 

[English] 

MR CHAIRMAN: You cannot say all 
these things here. 

SHRI SULTAN SALAHUDDIN OWAISI: 
These people are happy. They are clapping 
because they are also in favour of achange ... 
( Interruptions) 

[English] 

MR. CHAIRMAN: You cannot raise it 
here. Let the members raise it in the Assem-
bly. 

[ Translation] 

SHRI SULTAN SALAH UDDIN OWAISI: 
Whatever I am stating is true and I have a 
fight to state this ..... . 

""Expunged as ordered by the Chair. 
*Not recorded. 

( Intemlptions) 

[English] 

MR. CHAIRMAN: People have voted him. It 
is not fair. You cannot say that here. Nothing 
will go on record. 

(Interruptions) .. 

[ Trans/ation] 

SHRI SUL TAN SALAHUDDIN OWAfSf: 
You yourself decide the matter of granting 
old age person. (Interruptions}... Sir, it is a 
question of law and order, a question of life 
and death for us. Grandson cf a Member of 
Parliament, Mr. Venkat Swamy was kid-
napped by them. He remains untraced. so 
far. This is a grave situation and in view of 
this it is justified to raise this issue in Parlia-
ment. The child could not be found even after 
conducting a thorough search of the forest. 

[English] 

SHRI K.R. NARAYANAN (Ottapalam): 
Mr Chairman, Sir, I thank you for giving me 
an opportunity to speak. Inevitably some of 
the things I have to say will go over the same 
ground covered by the hon. Members during 
this debate. But I shall try to confine myseH 
to some basic points involved in the present 
situation as described in the Annual Report 
for the Ministry of Home Affairs. 

One thing which comes very vividly from 
the Chapter law and order is that the Minis-
try's perception of the current situation is 
extraordinarily smug. To describe the devel-
opments in Punjab, in Jammu and Kashmir, 
in Assam, and in connection with Ram~lanam 
Bhomi Babri Masjid issue as las and order 
problems show a certain blurring of the vi-
sion and a certain incapacity to understand 
the realities of the situation existing in India 
today. The Prime Minister himself has admit-
ted the seriousness of the situation when he 
said some time ago that every outbreak of 
communal violence strikes at the very foun-



533 Oem. for Grants (Gen.), VAISAKHA 3, 1912 (SAKA) 1990-91 Min. of H.A. 534 

dation of our secularism and every outbreak 
is an insultto the memory of Mahatma Gandhi. 
In terms of actual action these days-we 
know that Ram Manohar Lohia, great as he 
may be gets precedent over Mahatma 
Gandhi. 

The situation in our country whether it is 
that of comunal violence, caste violence or 
violence arising from social and economic 
unrest is such that it is not the same kind of 
violence that we had witnessed in our coun-
try before. I think, the magnitude as well as 
the intensity of these outbreaks has reached 
a stage when the country has moved quali-
tatively to a different type of social and politi-
cal situation. 

I was glad to read some time ago a 
statement by the Communist Party, where it 
has detailed events in the country and said 
that the threat to the unity and stability of 
India posed by developments in Punjab, in 
Kashmir, in Assam and in regard to Ram 
Janam Bhoomi-Babri Masjid issue have 
become much more serious than even be-
fore. In terms of rhetOriC torrential talk, we 
show a certain degree of appreciation forthe 
dangers of the situation. But In terms of 
actual action, there is precious little that is 
being done today. In fact there IS a funda-
mental inability to understand the basic seri-
ousness of the different types ot threats that 
are facing this country. Instead of dealing 
with the situation, we are deeply involved in 
our narrow politics, in group rivalries, rival-
ries of one coterie against another, in ma-
nipulations. And it is these thing which 
dominate the substance of politiCS In India 
today and not a frank and an honest attempt 
to face these basic issues which are threat-
nlng our very integrity and our stability. When 
I see these things, I sometimes tempted to 
draw a comparison with the historical paral-
lel with 19th century Europe. karl Marx wrote 
a very Interesting book entitled the 18th 
Bramaire of Lois Bonaparte'. There he d~
scribes the political situation of those times. 
I think, he sums up very brilliantly the situ-
ation on the other side today. He said: 

"The motley mixture of crying contra-

dictions, alliances whose first proviso 
is separation; struggles whose first law 
is indecision; wild inane agitation in the 
name of tranquility; most-solemn 
preaching of tranquility in the name of 
revolution; passions without truths; 
truths without passion; heroes without 
heroic deeds; history without events." 

Unfortunately, we are facing an epoch 
or shall I say passing dark period of this type 
of politics in our country today. As I said 
earlier, personalities, leaders of all parties 
have been talking a great deal against 
communalism, against casteism and such 
ills of our society. But it has been tragic to 
think how those who talk so loudly against 
communalism are in fact, knowingly or un-
knowingly, by their action,. promoting and 
strengthening communalism in our country. 
Certainly to depend upon communal forces 
for the very fact of ruling country cannot be 
dismissed as an irrelevant factor. Leftists 
have talked a great deal against communal-
ism with sincerity, I think, and with passion. 
But I am tempted to recall a historic period, 
in 1929 when in Germany the Communist 
Party of Germany thought that the Social 
Democrats were the greatest threat to Ger-
many and not the Nazis. They voted with the 
Nazis in the Pruss ian election. And in one of 
the great demonstrations which took place, 
the street car demonstration in Berlin in 
1932, the Communists supported the Nazis 
on the theory that Nazism was going to be a 
temporary phenomenon; and that soon, the 
Communistscouldcometopower. You know 
what happened in history in fact. I have an 
agonising feeling whether we are not enact-
ingthesametypeof misunderstanding of the 
historical forces at work when I find our good 
friends, the Marxists, involved not in theory, 
not in talk but in fact playing with the commu-
nal forces and strengthening them in thiS 
country. Whatever you may say, whatever 
be your theory, the actual consequences of 
what you are doing is really strengthening 
communalism in this country. I hope, you will 
not have to pay the same sort of price that 
Europe paid as a result of this tragic 
mis-reading of history, mis-reading of so-
cial forces at work in our country today. 
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(Interruptions) When you raise a monster, it 
may not always be ready to control that 
monster later on. But this is something which 
one has to think very deeply and very hard so 
that for temporary tactics one should not 
mortgage and endanger the future of the 
country and let forces which you cannot 
control in future, reach a stage and assume 
a certain degree of power with your informal 
support, then we will not be able to roll back 
this danger. When one looks at it, what is 
happening today it is nothing short of a threat 
to secularism, which from the time of Gandhi 
and Jawahar!al Nehru we had built up as the 
fundamental support of our body politic, and 
our Constitution. Various theories of secu-
larism have been advocated of late. I have 
read one of our pseudo philosphers, political 
philosophers putting across a theory that in 
India, secularism does not mean neutrality 
of the State in regard to religion, but promot-
ing and encouraging all religions. I think this 
looks very facile, very nice, but you know 
that, in a highly religious society, where there 
are so many religions, if the State takes up 
the role of promoting all religions equally, 
what would really happen is fanning the 
flame of communalism in the country. Not 
only that, the majority religion will, in fact, be 
encouraged and become dominant in the 
country. This is precisely what has been 
happening in our country during the last 
several years. 

I fail to understand what is this distem-
per, this feeling that Hindus are being dis-
criminated in this country, which some of our 
parties are developing. If you look at facts, 
the facts are so different. Is not this country 
dominated by Hindus? Is not the lion's share 
of jobs in the Government occupied by Hin-
dus? Is not our eormy, our police dominated 
by Hindus? Is not the entire private sector in 
this country dominated by Hindus? Then 
what is the reason for the people to raise the 
cry that Hinduism is in danger and we must 
have a Hindu rashtra? I think it is not fear. It 
is, in fact the desire to dominate, the desire 
not to give any advantaged to the disadvan-
taged religion, or in terms of caste, that is 

there at the root of this new feeling on the 
part of some Hindu parties that Hindus are 
being discriminated, disregarded in this 
country. We have to look very carefully at 
this frightening phenomenon of majority 
communalism in our country today. 

When I talk about communalism, I can-
not but mention Kashmir. Jammu and Ka-
shmir we have upheld as a symbol of com-
munal harmony, as a triumphant evidence of 
India's secularism. I should like to read 
something, Sheikh Abdullah said at the time 
when he introduced the Kashmir"s Constitu-
tion in the Constituent Assembly and it would 
be clear from this what his perception was 
He said: "Certain tendencies have been 
asserting themselves in India which may in 
the future convert it into a religious State 
where the interests of Muslims will be jeop-
ardised. This will happen if a communal 
organisation had a dominant hand in the 
Government and Congress ideals of equal-
ity of all communities were to give way to 
religious intolerance. The continued acces-
sion of Kashmir to India should, however, 
help in defeating this tendency. From my 
experience of the last four years, it is my 
considered judgement that the presence of 
Kashmir in the Indian Union has been a 
major factor in stabilising relations between 
the Hindus and the Muslims of India. Gandhiji 
was not wrong when he uttered words before 
his death which I paraphrase-'I lift up mine 
eyes unto the hills from whence come the my 
help' This was the perception of Sheikti 
Abdullah. But there is a reverse of it now. If 
he thought by remaining in the Indian UniOn, 
secularism would be strengthened in India, 
what has happened is that when communal-
ism has been rising in India, Kashmir has 
been progressively fealing a sense of aliena-
tion with India. I would like you to consider 
very seriously whether this phenomenon, 
this rise of communalism or communalist 
forces in this country is not one of the rea-
sons for the alienation of Kashmir and the 
kind of situation that we get there today. Sir, 
I should like to mention one or two other 
points. 

Sir, when we talk about communalism, 
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it is not just religious communalism. Pandit 
Jawaharlal Nehru used to say communalism 
means casteism also. It means suppression 
of women. It means deprivation of our ordi-
nary people from the benefits which the rest 
of the society enjoys. He used "secularism" 
as an overall concept as opposed to narrow 
thinking and groupism. what he called tribal-
Ism. If you consider that point of View, I would 
like to mention one thing because a mention 

- has been made in this Report about the 
anti-reservation agitation. The entire people 
most affected by caste atrocities are the 
Scheduled Castes. Very often it is said that 
the reservation for them IS the result of caste 
consideration. Dr. Ambedkar. has been 
honoured recently. If you read hiS book. you 
would find that he has proved deCIsively that 
Scheduled Castes are no caste at all. They 
are the people outside the caste system. 
They are the people explOited af1d kept out-
Side the caste system. Therefore. though 
they are described as castes I would rather 
prefer to call them Harijans or Dablts they 
are not castes of which you are proud and 
exploit somebody else In the name of that 
caste. They are the victims of the caste 
system. I think it is important for the Govern-
ment to educate the people what thiS reser-
vation means. It IS not a caste reservation. It 
IS a reservation for people who have been 
deprived for ages. You may ask: was it not in 
the past? Why should the present genera-
tion pay for that? As a matter of fact, it was 
not only in the past. it IS in the present also. 
Dr. Ambedkar once said that in every village 
in the country. there is a little South Africa. It 
may not be exactly true today. But an ele-
ment: of it is present in our villages today 
There are several things to explain about It. 
But unfortunately. I do not have time, but I 
should like to mention Just two POints. 

One is the question of "elitism" which 
has been mentioned that reservation is being 
enjoyed by the elite among the SCheduled 
Castes and Scheduled Tribes. But as a 
matter of fact. who are the Scheduled Castes 
and Scheduled Tribes. But as a matter of 
fact, Who are the Scheduled Caste elites? I 
would like the Home Ministry or the Welfare 
Ministry to undertake a study. I saw a study 

called "Who Goes to College" prepared by 
two scholars in Maharashtra and they exam-
ined who were the parents of the Scheduled 
Castes who went to College and got jobs. 
This study showed very clearly that the par-
ents of 50% of the Scheduled Castes who 
went to college were actually daily labour-
ers, the parents of 20% of Scheduled Castes 
who went to college were clerks and Class IV 
servants, the parents of 10% of Scheduled 
Castes who went to college were 
shop-keepers and farmers and only the 
parents of 0.5% came from professions like 
doctors, engineers, MLAs, MPs, and a few 
Ministers. This is only 0.5%. Is it what you 
call an elite? And I would like to ask if the 
educated among this class are not being 
given jobs, then who would get the jobs? Will 
you give a job to a person In an office who is 
utterly uneducated? Therefore, the meaning 
of this argument is that educated should not 
be given Jobs-aand naturally uneducated will 
not gei job either. So. it is very important that 
we make people industrial of this basic truth. 
Communalism plus casteism plus the eco-
nomic and social unrest among the poorer 
sections of people of this country, have 
become interlocked and are spreading like a 
cancerous disea.;e to every limb of our body 
politics. It is these things we have to tackle 
riSing above party lines and not just indulge 
in torrential rhetoric against communalism, 
casteism etc, while we do practically nothing 
about it, but in fact encourage it by political 
manoeuvrings. 

[ Translation] 

SHRI DASAI CHOWDHARY (Rosera): 
Mr. Chairman, Sir, I support the Demands of 
the Ministry of Home Affairs. There is histori-
cal proof that the previous Congress Gov-
ernments have been responsible for the 
delicate situation prevailing in the country 
today. 

Due to paucity of time I am not submit-
ting the detailed account but I want to give 
the comparative figures of incidents of atroci-
ties on Harijans in Congress and 
non-congress ruled States 
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State 1987 

2 

Congress Ruled 

Bihar 1.271 

M.P. 3,879 

U.P. 4.348 

Non Congress Ruled 

W. Bengal 8 

Assam 3 

Haryana 45 

I want to emphasise that communal 
riots are deliberately engineered In Con-
gress ruled States. I would like to say a few 
words us to how Police Officers are re-
cruited. Shri Subodh Kant Sahai. who has 
been made the Minlster of State. represents 
our State Bihar and I hope he will do some 
justice. 

In Bihar, Police Inspectors are being 
appointed after taking Rs. 40-50 thousand 
by the authorities of the Bihar Public Service 
Commission. They provide question papers 
to the people after taking money. The Hon-
ourabfe Minister should set the basic things 
in order. Secondly the politicians have a 
hand behind communal riots and atrocities 
on Harijans. The politICian who wields some 
influence wants to get the police officers 
appointed according to his choice. Dr. Jagan-
nath Mishra when he was the Chief Minister, 
posted the corrupt S.Ps· in the districts and 
the honest S.P.s· were confined to the Sec-
retariat, as a result of it there was large scale 
booth capturing. murders and looting inci-
dents. The S.P. and S.H.c. of every Police 
Station should be held responsible for the 
murders and riots in his area. 

Communal riots and mass murders take 

1988 1989 

3 4 

upto November 

1,596 1.330 

2.802 3,495 

4.755 4.945 

9 12 

13 8 

48 61 

place due to inefficiency of the administra-
tion and the local police. So we must take 
action against the inefficient bureaucrat and 
police officers of the district In which such 
incidents take place. 

I agree that the que;:stion of maintaining 
law and order is the most important question 
in a society. Without peace we can not make 
any progress in any field including art and 
science. Neither Industrial progress is pos-
sible nor we can preserve our cultural heri-
tage. Ii our sisters and daughters are not 
safe then what is the use of this social and 
political system. 

T od~y the law and order situation is 
critical and the culprits go scot free due to 
inefficiency of the police. The police do not 
file the final report in the court as a result of 
which the person who stands witness against 
the culprits have to face the consequences. 
50 there is need to amend the system of 
freeing persons on bail, so that the Criminals 
are' not able to obtain stay orders or bail so 
easily and , request that a Committee of 
Legal experts jurists be constituted to make 
suitable recommunications in this regard. 

In Bihar there are lot of irregularities in 
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th~ promotion of I.A.S. & I.P.S. officers. The 
Harijans of our state had requested the Prime 
Minister to Check the discrimination against 
Harijans in this regard. 

[English] 

SHAI ABDUL SAMAD (Vellore): Mr. 
Chairman, Sir, I thank you very much for 
giving me this opportunity to express myself 
on this debate of the Demands for Grants 
under the Ministry of Home Affairs. 

At the outset, I welcome the assertion of 
this Government about the non-interference 
in the personal law of the Muslims and giving 
assurance for safeguarding the rights of th~ 
minorities. 

Further, I am happy to note that the 
Government has formed a Cabinet 
Sub-Committee to monitor the implementa-
ton of the Prime Minister's 15-point pro-
gramme for the welfare of the minorities. I 
want the committee to set up quantitative 
targets for the year or for the next five years 
in the matter of education, employment, 
representation in the legislatures etc. If they 
are able to set up definite goals and achieve 
something concrete by taking prompt action, 
the Government will deserve the apprecia-
tion of the minorities. I wonder whether dur-
ing the course of the last four months, the 
sub-committee was able to meet at least 
once, to deliberate on matters pertaining to 
the minorities. 

I appreciate the action of the Govern-
ment in placing on the Table of the House the 
report on Urdu by the Gujral Committee. 
Hon. ,Mr. Gujral happens to be a 
founder-member of the ruling party and a 
senior and respected member of the Cabi-
net. As such, I expected that this Govern-
ment would accept the recommendations of 
the Gujral Committee in toto. However, I was 
surprised when the Government asked 
another committee to go into the relevance 
of the Gujral Committee report. I plead that, 
without indulging in delaying tactics, the 
Government should make necessary ar-
rangement to implement the recommenda-

tions with regard to the Urdu language. 

further, I request the Government to 
place before Parliament the report submit-
ted by Dr. Gopal Singh panel. 

Under the prevailing electoral system, 
the religious and linguistic minorities cannot 
get adequate representations in the State 
legislatures and Parliament. I think, it will be 
appropriate to point out here, that though in 
our country, the Muslims population is more 
than one-fifth of the total population-20 
crores out of 84 crores-there are less than 
30 Muslims Members inthe House of People 
which had got a strength of 547 Members. In 
the Legislature of Madhya Pradesh, only 
one memberfrom the Muslim community got 
elected. But from the State of Gujarat, not 
even a single member could be elected to 
the august House. In every State, Muslims 
are under-represented and in some States, 
they are even unrepresented. This is not a 
good sign. Hence, I request the Government 
to bring forth suitable legislation that could 
provide adequate representation to the 
Muslims in this country. 

Sir, it is most unfortunate that since the 
advent of this Government, law and order 
problem has further deteriorated. I do not 
wantto delve deep into the Kashmir problem 
since the House has discussed the situation 
many a time. I am of the firm opinion that 
apPOinting Mr. Jagmohan as the Governor 
of Jammu and Kashmir State was a serious 
blunder committed by this Government. We 
are delibrately kept in utter darkness about 
the happenings in the kashmir Valley. , am 
with the other hon. member who plead for 
taking stern action againsttheterrorists. But, 
on the pretext of putting down the terrorists, 
innocent and peace loving citizens should 
not be penalised. Reports given by civil 
liberties activists are alarming. The curfew 
has become a permanent schedule, per-
haps the number of days curfew has been 
clamped in the Valley, could find a place in 
the Gunnies Book. 

Mr. Jagmohan may be a terror to the 
terrorists but at the same time, he is not liked 
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by any section of the Kashmiri people. So, it 
is high-time to recall Mr. Jagmohan and 
send someone else who has got a human 
heart. 

When the Government assumed office, 
there were high hopes amongst the Muslims 
since a majority of them, especially in the 
Northern parts of the country. supported 
their candidates. Unfortunately, they are 
disillusioned because of the series of com-
munal riots in Gujrat. Bihar, Delhi, Uttar 
Pradesh and some other places. Is it not a 
sad reflection upon the administration of the 
States that they rould not contain. if not 
prevent, the communal clashes by taking 
appropriate action on time? almost in all the 
clashes, most of the victims are from the 
members of the minority communities. 

Whenever there are such incidents, we 
hear a lot about the formation of crack forces 
to contain such clashes and give proper 
protection to the affected people. Further, it 
was also agreed upon that such special 
forces must consist of persons belonging to 
different minority communitIes. I want to 
have a categorical statement from the Minis-
ter regarding this. What actIOn the Govern-
ment has taken so far? 

The atrocities against the minor~ies have 
been increasing. Every day. the vilification 
compaigns are carried on against them. No 
preventive action has been taken by anyone 
of the State Governments concerned. 

It must be placed on record that during 
the course of the last 42 years of our Inde-
pendence, not even a single Muslim citizen 
of India was proved to be disloyal to our 
country on any account. 

Really, I pity the Minister for Home Af-
fairs. He has to face umpnen number of 
problems. Hence. I request the Government 
to cre;ate a .,.parate Ministry for the protec-
tion and welfare of the minorities. 

I appreciate the kind gesture shown by 

the Prime Minister, han. Shri V.P. Singh by 
allowing the Muslims during the sacred month 
of Ramzan to pray in the mosque which are 
under the Department of Archeological Sur-
vey. 

Mosques are the places of worship and 
places of assembly for the faithful. Once a 
mosque, always a mosque. Therefore, I 
request that Muslims must be allowed to 
pray at all these mosques, throughout the 
year without any hindrance whatsoever. 
Further I appeal to the Government to give 
munificent help to repair old mosques which 
are in a dilapidated condition. 

Finally, in order to put an end to unnec-
essary controversies that would kindle the 
feehngs of religious communities, I request 
the Government to bring forth a comprehen-
sive Bill that would restore the places of 
worship to the respective communities on 
the basis of the position as on the 15th 
August, 1947 the Independence Day. 

[ Translation] 

SHRI THAN SINGH JATAV (Baycma) 
Mr. Chairman, Sir. we daily read in the 
newspapers that anarchy is on the increase 
in the country. The inCidents of Communal 
riots, aitations, arson, explosion of bombs 
etc. are increasing. Secessionist forces are 
becoming more powerful. The people are 
fighting in the name of religion. Atrocities are 
being committed on the down-trodden in 
villages. The so called leftist militants are 
most active in Bihar. During 1988 there were 
718 incidents and 185 persons lost their 
lives. In 1989 the total number of incidents 
was 801 and 214 people were killed in Bihar. 
We have to find out the solution of these 
incidents by going into the root of their causes. 
These are very shameful incidents for the 
country. Many of these incidents happen on 
the question of remunerative prices for the 
agricultural produce, recovery of loans, 
supply of water and power, prices of inputs, 
rates of wages and land disputes. The 
Government should take concrete sh:.ps to 
check them immediately. Most of such inci-
dents have taken place in UP. MP, Bihar and 
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Rajasthan. President's Rule has been prom-
ulgated in Punjab. Elections should be held 
there as early as possible. We must make 
good security arrangements for the people. 

The border areas of J& K and Punjab 
should be sealed. The Government should 
identify the hide-outs of terrorists. Often the 
pictures of these hide-outs publish in the 
newspapers. The secret agencies should 
take steps to destroy these hide-outs. 

h is not proper to suspect the sikhs as a 
w~le and to term them secessionists. The 
selfish people want to drive a wedge be-
tween Hindus and Sikhs. ULFA in Assam is 
killing innocent people in Assam. We must 
check the activities of ULFA with an iron 
land. We must ensure safety of the people 
who have migrated from Rajasthan and other 
states. The 31 battalions of Assam Rifles 
which form part of CRPF, dOing good job. 
127 battalions have been sent on the bor-
ders. They should be equipped with the 
latest arms, equipment, and machinery and 
they should be provided good transport fa-
cilities. In Rajasthan camels are used for 
keeping vigilance. This is not adequate. The 
smugglers easily intrude into the border 
areas. More effective ~teps should be taken 
to check smuggling in Rajasthan. The per-
sons who help in apprehending the smug-
glers should be suitably rewarded. What 
happens is that the rewards are grabbed by 
big officers and the constables and officers 
of lower ranks are denied their due. 

Smuggling of drugs is another matter of 
concern. Effective steps should be taken to 
check these drugs which are ruining the lIves 
of the youth. Shelter homes should be built 
for drug addicts. These addicts should be 
provided with jobs and they should be prop-
erly educated against the use of these drugs. 

Pakistan and India should jointly patrol 
the borders. Strict vigilance should be kept 
over the activities of Pakistan whose attitude 
is non-cooperative. We believe in peace but 
we are ready to defend our country. We are 
capable of defending our borders. Pakistan 
wants to go nuclear. But we are not afraid. 

We must condemn the attitude of Pakistan. 
The amount of welfare fund for the CRPF 
should be increased. The fund should be 
managed in such a way as may ensure the 
increase of this amount. ITSP is also doing 
excellent work. More amenities like houses, 
medical attendance, education should be 
provided to the jawans and officers of lower 
ranks. The character of guards who are 
posted with VIP's should be beyond doubt. 
The conditions in Police Stations in the vil-
lages is very bad and the complaints are not 
registered. The person who goes to the 
police station to lodge the report is threat-
ened by the police. Complaints are not reg-
istered withouttaking the bribe. There are no 
writing pads, no telephones, no typewriters 
and no jeeps in police stations. The Head 
Constable himself writes the report and other 
things. 

Tribal councils should be set up for the 
Bheels living in Chittor, Udaipur, Doongar-
pur, Banswara and Sirohi. These areas 
should be declared tribal areas under ArtICle 
244 and 275. At present there are no proper 
education and irrigation facilities in these 
areas. There are certain tribes like Babarias, 
KanJar, Sansi, Rav, Rana, Beria etc. which 
are called criminal tribes. They move from 
one place to another to earn trheior liveli-
hood. Ministry of Rehabilitation was set up 
for the refugees coming from Pakistan but 
for these tribal people no department has 
been set up. They should be properly reha-
bilitated and given jobs. The number of crimes 
in the country is Increasing every year. In 
1981 the figures were 7529 which increased 
to 84773 in 1983. In Bihar, the number of 
crimes was 1,07,000 in 1981 qhick increased 
to 1,22,000 in 1988. In Rajsathan the figure 
was 67,052 which increased to 88,146. 

In Karnataka the number of inCidents In 
1981 were 79,605 and it increased to 89050 
in 1988. In Madhya Pradesh the incidents 
were 1,69010 in 1981 and they Increased to 
1,80630 in 1988. The incidents of atrocities 
on SC/ST have also increased from 15373 in 
1985 to 4055 on ST in 1985. This number in 
1986 was 15403 on SC and 3949 on ST. In 
1987 this number increased to 13529 on SC 
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and 2605 on ST. In Rajasthan the number of 
Incidents of atrocitIes on SC were 760. 11 BO, 
1562.1731 and 1604 in 1979. 1980. 1981. 
1982 and 1983 respectively. These Inci-
dents Include very serious cases like mur-
der. rape etc. The reserved quote for SC/ST 
IS not fulfilled as a result of which there is 
wide spread resentment among the youth. 
The high caste persons say that efficient. 
capable and suitable candidates are not 
available among the SC/ST people but if an 
the effICIent people belong to h.gh caste. 
then how IS that the law and order situation 
In the country IS worsening. Why the prICes 
are gOing up and smuggling and anarchy is 
increasing? Actually the SCrST candidates 
should be given proper training. Those SCI 
ST candIdates who pass the examination 
gettIng high marks along with General can-
didates should be Included in the general 
category. The SC/ST candidates should be 
posted against the reserved posts. 

The Prime Minister deserves congratu-
lations because he went In an open Jeep In 
Amrrtsar. 

17.11 hrs. 

[MR. DEPUTY SPEAKER m the ChaJrj 

He has also Installed the portrait 01 Dr. 
Ambedkar in the Central Hall. and has al~o 
awarded him with Bharta Ratna. H'«3 birthday 
has also been declared as a Natlo'lal Holi-
day. 

The CoHector and S.P. should be ap-
poInted from the SC/ST people to check the 
atrocities on SCIST. A Committee should be 
appointed at the Panchayat level or T ehsil 
fever which should review the cases 
01 atrocities on the down trodden and to 

punISh the guilty. The Congress party failed 
to check the atrocities during the last 42 
years and the recOmmendations of the 
Commission tor Scheduled Castes and 
Scheduled Tribes were not implemented. 
~ow we can have some hope in th,s regard. 

A separate Ministry should be se1 up for 

the census work. There should be a sepa-
rate Ministry for Union territory. The Govern-
ment should find out exact number of no-
mads and effectives steps should be taken 
for their rehabilitation. 

The Christian Lord Mount Batten was 
allowed to enter into Jagnath Temple but a 
Hindu Dr. Ambedkar was prevented from 
entering it. In this situation, how can Sched-
uled Caste people like to remain Hindus, 
UntouchabHny \s stHl prevalent everywhere 
including Government services. These 
people are like bonded labour. 

Representation should also be gIven to 
SC/ST and nomads , Rajya Sabha and 
Legislative Councils of the States. It is as 
matter of shame that women are being openly 
sold in Dhaulpur. The administration is turn-
Ing a blind eye towards all this. The Govern-
ment should encourage inter-caste mar-
riages. Strict action should be taken against 
those who profess untouchability. 

Child marriages and Dowry system is 
not been checked. Concrete steps should 
be taken to stop these evil practices. Super 
tIme Scale shouid be given to the I.A.S. and 
I.P.S. officers belongIng to SC/ST. The per-
centage of SCIST people in colleges and 
Un;vers:t,es IS not even one percent. 

MR.S DEPUTY SPEAKER: You have 
taken enough time. Wind up now. 

SHRI THAN SINGH JATAV: The previ-
ous Government did not pay an aUention 
towards the promotion of SC/ST people. We 
hope the new Government will be concerned 
towards It. The percentage of Secretaries 
and additional Secrataries belonging to SCI 
ST is nea'ible in Ministries. 

MR. DEPUTY SPEAKER: You have 
taken 20 minutes. Please wind up. 

SHRI THAN SINGH JATAV: There are 
about 15,000 Jogins, Vasvis Parvati or 
Deodasis in 12 district of Andhrya Pradesh. 
About 80 percent of them are untouchables. 
ManV laws have been framed to check the 
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bad practice of devdasis. But no progress 
has been made in the matter of their rehabili-
tation. These women are exploited and they 
are a means of satisfying the sex hunger of 
the rich people. Jagat Guru Shankarcharya 
has also advocated the practice of deodasis 
and Sati. Dr. A.Ambedkar had burnt Mnu 
Samriti but in Jaipur the Stachu of Mnu had 
been instored. This thing increases untouch-
ability. H judiciary also indulges in such 
things then how can down trodden and 
women get justice. 

Mr. Speaker Sir, I want that the people 
should live like brothers wrth love and affec-
tion. There should not be any place for 
untouchability and castism. With thesa words 
I support the demands of the Ministry of 
Home Affairs. 

11.21 hrs. 

STATEMENT BY MINISTER 

Communal Incidents at Kanpur and 
Mathura in U.P. 

[English] 

MR. DEPUTY SPEAKER: Now. Shn 
Subodh Kant Sahay Will make a statement. 
, think. thiS IS your first statement. You are 
welcome. 

[ Translation] 

SHRI MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): Mr. Deputy 
Speaker, Sir. it is true that this is my first 
statement in the House as a Minister. As a 
Member of thiS House and as a Minister, I 
expressing ragards to all the Hon 'ble Mem-
bers of Parliament. 

[English] 

Sir, I rise to apprise thIS august House 
about eruption of communal violence in 
Kanpur and Mathura last week. The com-

munal trouble in Kanpur city was sparked off 
on 18th April following a minor road accident 
involving a cyclist and a scooter rider. Sup-
porters of both persons. who belonged to 
different communitIes. collected on the spot 
and soon there was an altercation between 
the two sections of the crowd. The situation 
took an ugly turn some country-made bombs 
were hurled from a house top on a PAC truck 
causing minor injuries to a PAC constable 
and three others. There were also some 
incidents of arson and bomb-throwmg. Six 
semi-pucca dwelling units were set on fire. 
One small shop was burnt down, and a 
marnage pandal was also gutted. A small 
temple was damaged when a bomb a hurled 
at it. 

The police resorted to lathi charge and 
firing In the air to disperse the mob. Curfew 
was imposed in parts of two Police Stations, 
namely. Chamanganj and Bajeria. The situ-
ation remained under control the next day, 
I.e. 19th April. However, in the night of April 
~ 9120. when the police was carrying out 
search operations In an affected area to 
flush out illicit arms, it encountered a lot of 
resistance. Country-made bombs and pis-
tols were used by the residents of that area 
and some burning objects were thrown from 
house tops on the police party. The police 
fired several rounds to control the situation. 
Five persons wee killed and three were 
Injured. During the search operations, the 
pohce recovered a number of country-made 
bombs. pistols, knives and some quantities 
of Inflammatory powder. 225 persons have 
been arrested in Kanpur so far. 

The situation in Kanpur has remained 
generally peaceful since then. The Jamat-ul-
Vida, the prayers on last Friday of the month 
of Ramzan. passed off peacefully. How-
ever, clS a matter of precaution, intensive 
patrolling by police and paramilitary forces IS 
continuing in the affected areas of Kanpur 
city. The curlew was relaxed today between 
9.30 A.M. and 1.30 P.M. 

The trouble at Mathurt:t began on 21 st 
AprIl when a group of Bajrang Oal and VHP 
workers on its way to Virat Hindu S3mmelan 
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organised by VHP at Mathura on conclusion 
of Dharam Jagran Yatra clashed with an-
other group belonging to a different commu-
nity. There was brick bating between the two 
groups and some incidents of arson also 
took place. Four shops were burnt down and 
4 others were damaged. On mosque and 
one 'Mazaar' were partially damaged. 

The police fired two rounds in the air and 
also burst some tear-gas shells to disperse 
the mob. The situation was brought under 
control. 

Four criminal cases have been regis-
tered under relevant provisions of law. 12 
persons were arrested. Intensives patrolling 
is continuing in Mathura City. No untoward 
incident.has been reported since yesterday. 

( Interruptions) 

PROF. SAIF-UD-OIN SOZ: Sir, shall I 
seek a clarification? 

MR. DEPUTY SPEAKER: No. not now. 

( Interruptions) 

[ Translation] 

PROF. SAIF-UD-DIN SOZ: Vishwa 
Hindu Parishad workers were gOing to Virat 
Hindu Sammelan. On their way. clashed 
took place. Were Police not aware of all this 
and is it a small thing to burn a mosque? I 
want say that when there was apprehension 
of clashes, the Police should have been 
vigilant. 

[English] 

My point is whether or not he will take 
not of this. We should understand as to what 
had happened. 

( Translation] 

MR. OEPUTY SPEAKER: Kindly listen 
to me We are going to discuss the Demands 

for Grants for the Ministry of Home Affairs. " 
anyone has to ask anything, he can do so 
during that discussion. There is no need to 
ask separately. 

( Interruptions) 

[English] 

MR. DEPUTY SPEAKER: If I allow one 
person. then everybody will ask for clarifica-
tions. 

SHRI P.R. KUMARAMANGALAM: Sir. I 
am not raising any question about the state-
ment. I only want to inform you that in the 
morning, when Speaker was in the Chair, he 
was pleased to observe that he will decide 
on the question of Adjournment Motion 
tomorrow. We have filed an AdJournment 
Motion on the same issue. Therefore, is it 
possible for the matter to be raised tomor-
row? (Interruptions) 

MR. DEPUTY SPEAKER: Will you all 
please appriciate that we are discussing the 
Demands for Grants of the Home Ministry? 
And when we are discussing the Demands 
for Grants of the Home Ministry, these IS-

sues can be very well raised by you. 

( Interruptions) 

( Translation] 

SHRI MOHAMMAD SHAFI: This Hindu 
Parishad is becoming uncontrolable ... 

( Interruptions) 

MR. DEPUTY SPEAKER: Please be 
seated. listen what I am saying. 

[English] 

Anybody who want to raise this issue as 
part and parcel of his speech, can very wet! 
raise it. There will be no difficulty. What I 
want is ~hat you should not put any question 
separately ... (lntsfTuptions) ... 1f I allow you, 
then r have to allow others also. It may 
become unending. 
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( Interruptions) 

SHRI RUPCHAND PAL: Sir, I want to 
c.larify one point. (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Pal, you 
ar a very senior Member. You should under-
stand my difficulty. It is not necessary that 
you have to clarify your points separately. 
You can discuss the same when you 
speak ... (/nterruptions) ... Mr. Pal, you please 
understand that we are discussing the 
Demands for Grants of the Home Mtnistry. H 
you want to ask any Question. you can ask 
your colleagul to put that question at the time 
of his speech. There Will not be any difficulty 
In that. H I allow you. then I have to allow 
others also. I cannot Just allow you and 
disallow others. Now. Mr. Bhuna may speak. 

17.29 hrs. 

DEMANDS FOR GRANTS (GENERAL). 
1990-91 

Ministry of Home Affairs- CON TO. 

[ Translation] 

SHRI DILEEP SINGH BHURIA 
(Jhabua): Mr. Deputy Speaker, Sir, pres-
ently Demands for Grants of the MInistry of 
Home Affairs are being discussed. Many 
Han. Members have stated several things 
and about this Government they have stated 
that It is a government with four 'pillars' and 
It want to rule with the help of those four 
pillars' I want to say that this Government 
consists of 12 'pillars' and not four. In fact, 
there are many' pillars' and no one knows 
when which of these 'pillars' may fall down. 
I am not fortune-teller and I do not want to 
forecast either. 

SHRI UPENDRA NATH VERMA (Cha-
tra): To depend on one 'pillar' is dangerous 

SHRI DILEEP SINGH BHURIA: You 
are right. That is why I am saying this Gov-
ernment does not consist of four 'pillars', it 

consists of twelve' pillars! This Government 
is continuing with the help of different con-
stituents with different ideologies. 

SHRI DAU DAYAL JOSHI (Kota) : You 
need not worry for that. 

SHRI DILEEP SINGH BHURIA: Com-
munal riots are taking place in the country 
today; atrocities are being committed on 
Harijans and Adivasis, prices are skyrocket-
ing. The other day I was travelling by train. A 
woman was also travelling in that train. When 
I boarded the train from Delhi several people 
talked to me. Then that woman asked me 
whether we will all be able to reach Ratlam 
tomorrow. I asked her whether she had any 
doubt about that. What is happening today in 
the country? Somewhere trains are being 
burnt, somewhere bombs are being ex-
ploded. Today ever passenger whether he 
travels by bus, by train or by aeroplane is 
apprehensive some untoward happening. 
What I want to say is that every citizen is 
worried. Why it is so? There is only one 
reason for this and that is ... (Interruptions) ... 

AN HON. MEMBER: Congress (I) is 
responsible for it. 

SHRI DILEEP SINGH BHURIA: I know 
that Congress (I) has never indulged in sat-
sotage Congress (I) has always build the 
country, has struggled forthe independence 
of the country and our leaders have laid own 
their lives for it. They are not aware of this. 
They have a" forgotten about thiS. 

Mr. Deputy Speaker, Sir, I have risen to 
tell that these power-hungry people say 
something in the House and they say some-
thing different outside the House. They say 
that Shri V.P. Singh is the Prime Minister of 
National Front Government just for giving 
green signal. Today BhartiyaJanata Party is 
creating confusion in the entire country about 
Article 370. Who is responsible for this? It is 
good that the Hon. Home Minster is present 
here. I would like to ask him as to why your 
National Front Government does not take 
some concrete decision? Effigies are being 
burnt all over India for abrogation of Article 
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370. These are the crises that are coming 
up. Not only this. communal riots are taking 
places at different places. Who is behind all 
this? 

AN HON. MEMBER: Congress(l) is 
getting all these things done. 

SHRI DILEEP SINGH BHURIA: We are 
not behind these things. We cannot do this. 
I want to suggest that you should convene a 
meeting of all the parties and take some 
decision collectively. We want you rule for 5 
years. The parties with different ideologies 
belonging to leftist and rightists views have 
come together. We will be happy if dUrtng 
these five years these people with different 
views remain together. ! want to ask to BJP 
and CPM people as to why they do not JOin 
the Cabinet? Let them Join the Cabin81 and 
rule the country. We are at present In Oppo-
sition and we want to be in the OpPOsition 
during the next fiVe years. ·We are not 
WarPed about that. 

SHRI BASUDEB ACHARIA (Bankura): 
Are you saying thIs from your heart? 

SHRI DILEEP SINGH BHURIA: We 
want thiS trom oor neart. Basudeb Ji, you join 
the Cabinet at least. The people who have 
been power r!jilgry dUring the 40 yeas f3fter 
Independ~nce. have no pr:nciple no ideo!-
ogy and they have no plan for the develop-
ment of the country. You are all power hun-
gry people sitting here. You have won the 
elections somewhere in the name of lan-
guage, some where in the name of religion 
and somewhere in the name of caste. You 
have no prinCiple ... ( Interruptions) ... When 
you get a chance to speak you can reply to 
my points. I do not have any objection. If 
someone has to say something just now. , 
would yield. The Hon. Home Minster is pres-
ent here. ff he wants he can reply to my 
points. 

SHRf BASUDEB A~HARJA: You are 
matchless. 

SHRI DILEEP SINGH BHURIA: You do 
not have any reply to my points. You are 
directionless people. That is why all sorts of 
crises are ariSing in the entire country. 

SHRI BASUDEB ACHARIA: You hav& 
got the reply. 

SHRI DILEEP SINGH BHURIA: We 
have go not reply. We will keep on asking in 
future also. (Interruptions) 

MR. DEPUTY SPEAKER: Do not dis-
cuss In this way. Mr Bhuria. they are doing 
this just to delay your speech. Therfore. you 
should not pay any attention to them. 

(Interruptions) 

MR. DEPUTY SPEAKER: You do not 
repiy to hiS POints 

SHRI DILEEP SINGH BrfURIA: I am 
not replYing to hiS points, I am making my 
speech. I said that different factions and 
people with different Ideologies have joined 
hands. What is happening today in Jammu 
and Kahsmir? (Interruptions). The han' 
Minister of Home Affairs was associated 
with the congress as well. ~e used to be the 
President of the congress Party in the state 
of Jammu and Kashmir, He is one of my best 
friends and is now the Home Minster of the 
country The people of this country had high 
aspirations from the new Government and 
they hoped that this Government will cer-
tainly do something. especialf~', when the 
ruling party at the centre has been changed 
forthe second time. Butthe Government has 
not lived upto their expectations. When his 
daughter was kidnapped, he got her re-
leased. I am very happy to learn this. But 
what happened when the General Manager 
of the H.M.T., Mr. Khera was abducted·by 
the terror~sts. The terrorists placed a de-
mand that they would release Mr. Khera only 
when their own acoomplices were released 
from the police custody. (Interruptions) What 
can I do? T e people of the whole country 
know as to what were the reactions of Mr. 
Khera's family members when he was killed 
by the terrorists. Mr. Home Minister, Sir, you 
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will have to reply to their querries. Though I 
am yo~r friend. I demand a reply from you in 
this regard. I know that today the terrorists 
are reigning supreme over the Government 
and they treat this Government a week one. 
Shri George Fernandes said this today and 
the newspaper reports also speak that Paki-
stan is imparting training to so many terror-
IstS. It is not my statement. Please let me 
know as to why your government is not 
taking firm action against Pakistan. We read 
the statements made by our Prime Minister 
who says that force will ue replied with force. 
Then who prevented him from doing so? If 
you cannot apply forcp please take meas-
ures to step the losses being suffered by the 
country on this aCCOU'1t. Secondly. the ULFA 
In Assam is klliing people and there is no 
reply with you In this regard. 

SHRI BASUDEB ACHARIA: Only 5 
members of Congress Party have won from 
Madhya Pradesh 

SHRI DILEEP SINGH BHURIA: You 
need not bother abo;_'t tile number. Even 
one member coming from there !S equal to 
100 members. You are not aware of this. He 
IS trying to dlvprt my speech. Mr. Deputy 
Speaker. Sir. th:s is what IS happening in 
Assam. Such a Situation IS also prevailing in 
Bihar. communal riots cutbroke in.Madhya 
Pradesh. Gujarat and Uttar Pradesh. Who 
IS responsible for this? 

AN HON. MEMBER The Congress 
Party. 

SHRI DllEEP SINGH BHURIA: The 
congress will never do such a thing, nor did 
it ever do. 

SHRI DAU DAYAL JOSHI: Kota is adja-
cent to your constituency and it has been 
~roved that the Congress Party had a hand 
In the riot that took place over there. 

SHRI DllEEP SINGH BHURIA: When I 
am making a point about riots, why do they 
react. It is just like aguilty conscience cannot 
shed off its alarmed stance. A congressman 
can never do such a thing. When "Ramshila 

Pujan" was being under taken, the Con-
gressmen did not extend their support to this 
move. If the hon. Home Minster ... 

SHRI PRAKASH KOKO BRAHMBHATT 
(Barqda): Who massacred the sikhs in Delhi? 

SHRI DILEEP SINGH BHURIA: No one. 
It was your misunderstanding. You were 
power hungry and its is your peopJe only who 
spread all such rumours. Today atrocities 
are being committed on the Harijans and the 
Adlvasis. A Harijan was burnt alive in the 
Prime Minster's constituency. These people 
also launch agitations against reservation. 
Why do not the members belonging to the 
communist party say anything about it? 
Today proposals are being mooted to abro-
gate Article 370 of the constitution and 
atrocities are being committed on our Har-
iJan and Adivasi brethren. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: You have no 
nght to go on commenting iike thIS. This is 
very unfair. 

[ Translation] 

SHRI DllEEP SINGH BHURIA: I am 
addressing you and not them. I did not name 
them. (Interruptions) 

MR. DEPUTY SPEAKER: It is in your 
interest. 

[English] 

You address the chair. If you address 
them you are going to be interrupted. 

[ Translation] 

SHRI DllEEP SINGH BHURIA: Mr. 
deputy Speaker, Sir, I am addressing you. I 
am not looking at them. I am looking at you. 
I sayi ng that. .. (Interruptions) 

What J was saying is that atrocities are 
being committed on the Harijans Advasis 
and agitations are being launched against 
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reservation. Since the day the national Front 
Government came to power, the Muslims in 
the country are feeling insecure. The Ad iva-
sis and the Harijans also have a similar 
feeling. They are apprehensive as to who will 
come to their aid. The Congress party had 
launched several schemes for these people. 
There was Tribal-Sub plan for the Adlvasi 
areas, Component Ptan for the Harijans and 
a 15 point programme for the Muslims. All 
these schemes have been stalled today. I 
would like to request the han. Minister of 
Home Affairs to make hiS position clear in 
respect ofthe Adlvasis, Harijans and women 
and let me know as to what are his schemes 
In this regard so that no injustice is done to 
these people in the matter of their develop-
ment. These people have developed a feel-
In9 that people who ceme to power commit 
atrooties on them. Many big people were 
Involved in the Incident that at Sheopur to-
day. In my constituency, an Adivasl died of 
starvation. There IS no work forthem. There 
ar no schemes in the area. The same IS the 
position with regard to reservatIOn in the 
country. The Government Promised that It 
would provide jobs to one and all and bring 
down the prices. The people who are in the 
Government now are sitting there with the 
support of others and they cannot take ac-
tion against these bfackmarketeers. What is 
the price of oil and sugar? Prices of many 
commodities have shot up. 

SHRI YAMUNA PRASAD SHASTRI: It 
does not come under the purview of the 
Ministry of Home Affairs. 

SHRI OILEEP SINGH BHURIA: Is it 
written in your book that black marketing 
does come under the purview of the Ministry 
of Home Affairs? I am saying ths after going 
through the relevant provisions of the rules. 
This you book. (Interruptions) , 

SHAW.R. KUMARAMANGALAM: ffyou 
.peopIfdo Ike this, none of you would be able 
to spAk. The business of the House cannot 
run in: this manner. (/nte"uptions) , 

MR DEPUlYSPEAKER:YouwiHbegiven 
the opportunity to show all your talents in the 
House. Why do you interrupt his speech. 
Whatever you want to say, you can say when 
your turn comes. 

( Interruptions) 

SHAt DILEEP SINGH BHUAIA: I am 
participating in the discussion on Demands 
for Grants in respect of the Ministry of Home 
Affairs. 

MR. DEPUlY SPEAKER: The time 
allotted to you is about to end. 

SHRI DILEEP SINGH BHURIA: I shall 
conclude within two minutes. I know that I am 
not required t make a long speech. 

MR. DEPUlY SPEAKER: You do not 
make a reference to them. 

SHRI DILEEP SINGH BHURIA: I am 
talking about you ... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: This is very 
wrong. H you have the capacity to speak, I 
will give you a chance, you can make a 
speech. Not like this. 

( Interruptions) 

[ Translation] 

SHRI DllEEP SINGH BHURIA: Mr. 
Deputy, Sir, I have risen to say this thing 
only. An atmosphere of instability has been 
created in the whole country. Let the h~n. 
Minister of Home Affairs make a policy state-
ment that there will be no atrocities on the 
Harijans Blackmarketing which is on the rise 
in the country should be checked. Action 
should be taken to check terrorism which js 
spreading throughout the country. Let the 
han. Minister of Home Affairs also ape" out 
as to what efforts are being ~ and what 
are the pmg~ammes of the GoVernment to 
ensure that_eommunal riotsdo.not takaplaee 
in th8 country. The parties which have 
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formed a alliance should have uniform views. 
There should be no contradictions in their 
profession and practice. 

With these words I express my thanks to 
the hon. Deputy Speaker for providing me 
time to speak. I support the Cut Motions, 
oppose the Budget and thank you once 
again. 

MR. DEPUTY SPEAKER: Shri Mahadik, 
you will have to be brief. I am warning you in 
advance. If you insiston elaborating. the real 
points will be left out. In case, I nng the bell, 
you should not request me to allow you more 
tIme. 

SHRI AMRATLAL VALLABHDAS 
TARWALA (Khandwa) : Last night. a pas-
senger train caught fire I between Khandwa 
and Harda statIOn In my constituency and a 
bogie was completely damaged. The House 
should be informed of it. .. (Interruptions) ... 

MR. DEPUTY SPEAKER: You cannot 
raIse it In ths manner. 

[Eng/ish] 

SHRI VAMANRAO MAHADIK (Bom-
bay South Central): SIr, Government has 
gIve prominence to Dr. Babasaheb Am-
bedkar. His work was appreciated here. He 
is the son of this nation, as well as of Mahar-
ashtra; but I have seen that there is a serious 
neglect on the part of the Central Govern-
ment sofar as Chhatrapati Shivaji Maharaj is 
concerned. His birth anniversary falls on the 
26th april, and the Central Government has 
not declared it as a holiday. He is the hero of 
the nation and its saviour, and was the 
founder of SwaraJya during the tyrannical 
rule of the Moghuls. I have. therefore, to 
request the Government and the Home 
Ministry to see that some immediate steps 
are taken to declare 26th April as a holiday. 

Secondly. in Bombay, the Sahar aer.-
odrome is there: Its opening ceremony is 
supposed to be done. in the name of the tate 
JawaharJal Nehru. There also. J have to 
request that in place of Nehru. it may be 

named as Chhatrapati Shivaji Maharaj Aer-
odrome; and whatever love Babasaheb 
Ambedkar was shown. the same can be 
shown to Chhatrapati Shivaji Maharaj. 

The next point on which the Home 
Ministry has to take steps to save Maharash-
tra from agency-and Karnataka too-is the 
border issue which is bl:!ming for the last 33 
or 34' years, for no serious reason. 'pray that 
the Central Goverment should take steps to 
solve the problem by seeing to it that those 
who have got. as their mother-tongue. the 
language of the adjacent State, should be 
put in that State, and this problem should be 
solved: orthe Central Government may have 
its rule in that disputed area: but this problem 
should somehow be solved without delay by 
the Central Government. 

Demand are made here to see that the 
Scheduled Castes ad Scheduled Tribes are 
given protection and amenities. The MandaI 
Ayog has also been insisted upon and prom-
ises are also given. Are we going to insist on 
gIving prominence to castes by doing JustIce 
in the manner the MandaI Ayog has said? 
Why can't we resort to the class system i.e. 
giving amenities based on the economic 
backwardness of any Indian-in other words, 
whoever needs the help. Let us evolve some 
kind of a legislation or norms where by 
anybody who is economIcally 
backwar<i--may be, belonging to any caste, 
creed or religion-is allowed some kind of 
amenities in education, service and all other 
fields like housing etc and all those who 
belong to the castes mentioned in the Man-
dai Ayog report wilf also have a right to get 
these amenities. Those who belong to the 
other communities which are not included in 
the Mandai Ayog report, if they are economi-
cally backward, will also get the same ameni-
ties. so that we shall get rid of casteism and 
come to a common understanding of clas-
sisn. (Interruptions) , want to bring this idea 
to the notice of the Home Ministry. 

Sofar as the Jammu and Kashmir issue 
is concerned. , had a chance to visit the 
camps of the refugees. the main comptain 
about J&K is disparity and injustice. 
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The total strength of voters in a MLA's 
constituency in Srinagar is 50,000 whereas 
in Jammu it is 75,000. That is why the num-
ber of oonstituencies in Jammu is less than 
those in Srinagar. Even the finances are 
distributed in the ratio of 80:20 between 
Kashmir and Jammu are always treated as if 
they are inferior to those in Srinagar. This is 
the result of the refugee prob'em. We have 
given one crore of rupees to Bhagapalpur 
victims. But to Jammu people we have give 
only 500, per head Even that is not ade-
quate. It is recently declared that one crore 
rupees are given to Kashmir refugees, after 
such a criticism. 

.think that the Government should agree 
that they should be properly rehabilitated, at 
all costs. I had therefore complained to the 
Minsters and suggested that some Mintster 
should go there and help them. I hope that 
the new state young Minster for Home will 
pay a visit. 

It has also been reported that the Paki-
stani militants infiltrate Into Kashmir In the 
administration police and KashmIr's armed 
forces to 90% portion. This should be pre-
vented. It is also understood that only 
Muslims are given arms licence. Non-Mus-
lims Hindus should also be given licences for 
arms for proper seH protection. Now they are 
afraid of their protection. 

The work of Shri Jag Mohan, the Lt. 
Governor appreciated by cost of the people. 
In Anantnag there were riots which resutted 
in 43 deaths house burning and 23 temple 
burning. That was two years back. Unfortu-
nately they have got a kind of disatisfaction 
toward the Home-Minster .It is reported in the 
House also that our Minster for Kashmir 
Affairs has got some links directly or indi-
rect, with the extremist orgapisations. So, 
alsothe Home Minister is reported to have 
some connection with extremist elements. 
That is why f want to request Home Minster 
to~ the doubtful and suspicious allega-
tio,. in the House-peopJe should be rounded 
up , they are dangerous. 0tfMf'Wise. how 

can you be sure of the confidence of this 
Housef Non-Muslims are treated badly. 
There are number of colleges and women's 
colleges kept in such places. 

In J & K now high time that the law and 
order must prevait in stricter discipline. The 
pro Pakistani infictration and situation should 
be reviewed and kept under vigil. The intrud-
ers from Pakistan should be checked. The 
border should also be sealed. Then only the 
officers will be able to find out who the 
intruders are and who are the citizens. 

It IS also high time that anti-nationals in 
this country are rounded up. Then only the 
unity and integrity of the country c~n be 
ensured. Those found guilty should be pun-
ished. Several explosions have taken place, 
and the bombs explosion are not restricted 
to this area only but they have gone up to 
Maharashtra and to other places of Hindus-
tan Who are these persons? In Bombay 
itself, there are one lakh people who have 
come from Bihar and west Bengal. There are 
ol'le lakh Pakistanis in Bombay. But they are 
not accounted tor. CB' shou'd be entrusted 
with the job of finding out these persons. The 
agents are also using chemicals for abrupt 
fires. 

In regard to communal riots, there is one 
smuggler who rules such kind of elements in 
the country. He moves from place to place 
throughout the country and he poisons all 
these elements for communal riots. There is 
one smuggler who stays outside India and 
controls the rioting elements in Maharash-
tra. Everyday one or two people are being 
killed. You hays amended the Criminal leg-
islation to catch hold of the culprits who are 
resding outside H\ndustan. They have cre-
ated a second underground world to rule 
over Hindustan. Th4JY should be watched 
and punished properly. Computers should 
be m,ade use of for recording information as 
to who are the culprits in this country for the 
last ten years. You find out and name these 
culprits. They are having an klnds of weap-
ons and Gding the financial help from the 
agents. 
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t woutd like to make one important point 
about secularism. Secularism means equal-
ityof all religions before the iaw. But here 
instead appeasemet of minorities is going 
on. " is said that special protection is to 
minorities is ·given. What is the meaning of 
that? In Kashmir, whether the Governor 
should be kept or not is being decided by a 
religious head Imam Bukhari of India and 
Knomeni of Iran. It should only be decided by 
the Government by forming a council of 
political parties. Imam way talk about relig-
ion and not about politics. 

Secularism does not deny Justice to 
Shah Banu case. There was a collective 
demonstration against the decision of the 
Supreme Court, regarding Shahbano's case, 
under Section 125 of the Criminal Procedure 
Code. Secularism does not tell us to give 
permission for putting loudspeakers in the 
temple of one community and dsny others. 
Secularism does not tell us to protect the 
place of one religion and discard other places. 
Secularism does not tell us to give amenities 
t6 a particular community and deny ameni-
ties to other communities. H you adopt this 
practice of differentiating the communities, 
then it will be dangerous. 

Then, I come to communal riots. They 
are going on in the country. who are creating 
all these communal riots? There is a commu-
nal not between Shias and Sunnies. But that 
IS not accounted for. In Hyderabad there 
was a communal riot between the Hindus 
and the Muslims because of the competition 
between the two Chief Ministers. In Marat 
wada there was a riot between touchables 
and untouchables on the question of naming 
the University after Saba Saheb Ambedkar. 

18.00 bre. 

Why shoutd it be like that? In Karachi there 
were rlots between local Muslims and Pa-
thans? What was the cause of it? The only 
cause was that some riots took place here 
between two communities. There are also 
commonit .. 'here which indulge in rioting. 
That is wh¥. if the Government lacks jn 
knowing tM inatrumentanty of the riots. it lS 

the fault of the Government. That should not 
be put up as the cause of religion only. 

MR. DEPUTY-SPEAKER: Now it is not 
correct. You have to take your seat. 

SHRI VAMANRAO MAHADIK: Differ-
ence should not be there between two relig-
ions regarding divorce system, regarding 
family planning. regarding places of prayer, 
giving help to refugee camps like Bhagaipur 
and Jammu. H it is there. then there is heart-
burning. The Government asked the Army to 
enter the Golden Temple. But it had never 
asked the army to enter any mosque or 
temple where such conditions were prevail-
ing. 

Now about Hindutav. because I 
preached it as a nationality. I am prosecuted 
for disqualification. When Muslim League is 
there, Hindu Mahasabha is there, Demo-
cratic Christian Party is there, how can I be 
disqualified for that? We must have the rule 
of law in the nation which must be loyal and 
congruent to nationality only. it should not in 
any way degrade nationality. 

18.01 hrs. 

BUSINESS ADVISORY COMMITTEE 

Seventh Report 

[English} 

SHRI P.R. KUMARAMANGALAM: I beg 
to present the Seventh Report the Business 
Advisory Committee. 

18.1 1/2 hrs. 

HALF AN HOUR DISCUSSION 

Points arising out of answer to sa No. 
445 dat~ 12 AprIl, 1990 representation 
from Gujarat to National Committ_ for 

appraisal of DPAP & OOP 

( Translation) 
SHRIPRAKASH KOKOBAAHMBHATT 

(Baroda): Mr. Deputy Speaker. Sit'. 1 am 


